
 

[Shri David Ledger] 

I would like to warn the Government that 
time is running out in so far as Assam is 
concerned and the Centre should take note of 
the fact that the State Government has totally 
failed to tackle the situation and the people 

have lost confidence in the present 
Government in the present Chief Minister, 
after his failure to release the hostages, their 
failure to bring the ULFA to the negotiating 
table, I would only request that the Central 
Government should wake up to the situation, 

they should take the initiative, they should 
invite the ULFA for negotiations, for direct 
talk. The Home Minister should visit Assam 
and if necessary the offices of the Governor 
could also be made use of. 

DR. NAGEN SAIKIA (Assam): Madam, 

while I associate myself with what Mr. David 
Ledger has said that the kidnappings should 
stop? no sensible person can support the 
kidnappings, all these things are a part of a 
complicated political problem. So, to stop 
these things, deployment of military or para-

military forces is not an answer. I think the 
Central Government will have to take some 
initiative directly from Delhi to have 
negotiations, to have a dialogue with the 
militants there. The State Government which 
has to deliver the goods has not delivered the 

goods. Their own technique, the technique of 
the present leadership to divide and rule would 
not work. Madam, the JMB, Jatiya Mukti 
Bahini, a newly formed militant outfit to com-
bat ULFA has the patronage of the present 
State Government. So, the State Government 

will not deliver the goodp, On the contrary,  
the situation will worsen further. Therefore, I 
would urge upon the Government of India 
once again to take initiative directly, not 
through the State Government but directly 
from Delhi. I have written a letter in this 

regard to the hon.  Home Minister saying,  "If 
this 

Government of India realises that the State 
Government there would do something and 
have a solution of the problem, then I think 
there will be no end to it." Madam, the 
present Government has totally failed. There-

fore, again I would urge upon the 
Government, actually the Home Minister, to 
initiate it directly from Delhi, to have some 
dialogue with the militant outfits to arrive at a 
solution of this problem. 

 

THE PLACES OF WORSHIP      SPE. 

ClAL  PROVISIONS)   BILL,  1991 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): We will now 
take up the Places of Worship (Special 
Provisions) Bill, 1991. Shri S. B. Chavan. 

THE MINISTER OF HOME AFFAIRS 

(SHRI S. B. CHAVAN): Madam,  ... 

SHRI SATYA PRAKASH MALAVIYA 

(Uttar. Pradesh): Madam, I have an objection 

to the motion for consideration of this Bill. I 

have a legal objection. 

Madam, this Bill has already been passed 
by the Lok Sabha on the 10th 
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of September, Earlier the Bill was circulated 
to every Member of this House. Therefore, 
yesterday also 1 received a copy of the Bill as 
passed by the Lok Sabha. 

The Bill seeks to amend section 8 of the 
Representation of the People Act also. So far 
as the Statement of Objects and Reasons is 
concerned, there is no mention about that 
amendment in the Statement of Objections 
and Reasons. Therefore, I would like to draw 

your attention to Rule 69. I support the Bill 
in toto. There should be no doubt about that. 
I have only a legal objection. I quote rule 69: 

'MOTION AFTER INTRODUCTION 
OF BILLS.—When a Bill is introduced, or 
on some subsequent occasion, ..." 

We are on some subsequent occasion. 

...the member in charge may make one 
of the following motions in regard to his 

Bill, namely:— 

(i) that it be taken into consideration; 

or 

(ii) that it be referred to a Select 
Committee of the Council; or 

(iii) that it be referred to a Joint 
Committee of the Houses with the 
concurrence of the House; or 

(iv) that it be circulated for the 
purpose of eliciting opinion thereon: 

"Provided that no such motion shall be 

made until after copies of the Bill have 

been made available for the use of 

members, and that any member may object 

to any such motion beirg made unless 

copies of the Bill have been so made 

available for two days before the day on 

which the motion is  made." 

My submission is that there should have 
been the extracts of the Representation of the 
People   Act became 

section 8 of the R.P. Act is also being 

amended by this Bill. Therefore, it cannot be    
taken into    consideration 
today. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): The copies of 
the Representation of the People Act have 

been circulated. 

SHRI SATYA PRAKASH MALAVIYA- 

When? 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): This morning. 

SHRI SATYA PRAKASH MALAVIYA: 
This morning. I should have received it at 
least two days before. 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): The- Bill itself 
has been ... 

SHRI SATYA PRAKASH MALAVIYA: 
This extract is also a part of the Bill. Why 
has it been circulated? It should have been 
included in the Bill. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): The extract of 
the Representation of the People Act is 
required only at the introduction stage, 

SHRI SATYA PRAKASH MALAVIYA: 

No. This is another requirement, 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): This is required 
only at the introduction stage. That has been 
done in the Lok Sabha. In was introduced in 
the Lok Sabha. 

SHRI SATYA PRAKASH MALAVIYA: 

My submission is that today there is the 

motion for the consideration of the Bill and 

that all subsequent provisions will follow 

thereafter. I would say that there was a lapse 

on the part of the Government in not 

including that extract of the R. P. Act. 
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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): The point is that 
over here the rule that you have read is about 
motion after introduction of the Bills. The Bill 
has been passed by the Lok Sabha. It was 
introduced in the Lok Sabha. It was circulated 

in the Lok Sabha. Therefore, the Bill as 
passed by the Lok Sabha is being taken in to 
consideration over here. I will read rule  123: 

"MOTION FOR CONSIDERATION.-
—On the day on which the motion for 

consideration is set down in the list of 
business which shall, unless the Chairman 
otherwise directs, be not less than two days 
from the receipt of the notice the member 
giving notice may move that the Bill be 
taken into consideration." 

Therefore, the Bill can be taken    up for 

consideration. 

SHRI S. B. CHAVAN: Madam, I beg to 

move: 

"That the Bill to prohibit conversion of 
any place of worship and to provide for the 
maintenance of the religious character of 
any place of worship as it existed ton the 
15th day of August, 1947, and for matters 
connected therewith or incidental thereto as 
passed by the Lok Sabha, be taken into 
considera tion." 

This Bill seeks to prohibit conversion of 
any place of worship and to provide for the 
maintenance of the religious character of any 
place of worship as it existed on 15th August, 

1947. It is considered necessary to adopt these 
measures in view of the controversies arising 
from time to time with regard to the 
conversion of places of worship which tend to 
vitiate the communal atmosphere. 

This Bill has been brought in fulfilment of 

a commitment made in the President's 
Address to the Parliament on 11th July, 1991. 

Clause 3 of this Bill seeks to pro hibit 
conversion of any place of wor ship of any 
religious denomination or any section thereof 
into a place of worship of a different section 
of the same religious denomination or of a 

different religious denomination or any 
section thereof. 

Clause 4 provides for continuance of the 
religious character of a place of worship 
existing on the 15th day of August, 1947. 

Certain exemptions have  however, been 
provided in Sub-clause (3)  of this Clause. 

Clause 5 exempts the Ram Janam Bhoomi-

Babri Masjid from the operation of this Bill. 

Clause 6 of the Bill provides for the 

punishment for violation of the prohibition 

contained in Clause 3. 

Clause 8 provides for an amend ment of 
Section 8 of the Representation of he People 

Act to ensure that persons convicted of 
offences under this Act are debarred for being 
chosen as and for being Member of Parlia 
ment as of State Legislature. 

It will, thus, be seen that adoption of this 
Bill will effectively prevent any new 
controversies from arising in respect of 
conversion of any place of worship, while the 
exemptions contained in Sub-clause 3 of 
Clause 4 will ensure that matters which have 
been settled amicably, finally disposed of by 
courts, barred by limitation etc., are not 
unnecessarily raised. 

I am sure that enactment of this Bill will go 
a long way in helping to restore communal 
amity and goodwill. I, therefore, commend 
this Bill to Hon'ble Members of this House 

and seek their cooperation in passing it. 

The question was proposed. 

SHRI RAJ MOHAN GANDHI (Uttar 
Pradesh): Madam, this Bill is not by any 
means a complete remedy for the state of 

affairs that prevails on the question of 
communal rala-tions but this Bill propesas a 
courw 
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from which there was absolutely no escape. 
This is why my party, the Janata Dal, and the 
Front, of which the Janata Dal is a member—
the National Front—have been insisting for 
some time for the passage of a Bill of this 
kind. 

If the law is to prevail over intimidation 
and the Constitution is to prevail over 
hysteria and if security, the rule of law and 
harmony are to be sought to be restored, then 

this Bill is unavoidable. I am well aware that 
a significant section of our political world has 
charged that this Bill will produce 
disharmony rather than harmony. I will try to 
refute that reasoning. But I would like to start 
by asserting that this Bill is a necessary step 

for the rule of law and for harmony  in the  
country. 

Those who have opposed this Bill have 
spoken about what they call the necessary to 
right the wrongs of history. That is a fairly 
emotive phrase and it has been used in many 
parts of the world. It has been used in many 
places, 

Not long ago we all saw the Mahabharata 
serial. One great point in the Mahabharata 
serial is the end of the Kurukshetra war. One 
of our distinguished Members, Mr. R. K. 
Narayan in his book on the "Mahabharata" has 

said that at the end of the Kurukshetra war the 
stage is a blank. The Mahabharata is probably 
the greatest poem of all times, of all climes. 
But we are so impressed by the politic the 
Mahabharata that we have failed' to listen to 
the prophet in the Mahabharata. The ringing 

lesson of the Mahabharata down the centuries 
is "Those who seek to right the wrongs of 
history with an attitude of revenge will only 
produce destruction and more destruction and 
more destruction." The Mausala parva of the 
Mahabharata is really a demonstration of an 

attempt to right the wrongs of history. Bead 
the conversation of Satyaki and Kritaverma. 
"You did this. You killed people like that. You 
violated every human and     civilised 

law and we were obliged to take revenge." 

The counter to that was couched in the same 
or similar language, and the race perished. In 
the Mausala parva and in the Anusa.sha.na 
parva of the Mahabharata, there are more 
lines about what the prophet in the 
Mahabharata was trying to tell us and 

posterity. It says in the Amisashana parva that 
mercy is the highest good. It says: "When you 
use the rod of punishment for your own 
happiness there is no happiness in the next 
world." It says that laying aside the rod of 
punishment is the loot  of  happiness. 

A distinguished philosopher of West 
Bengal, Buddha Dev Bose has referred even 
to the Kurukshetra war in these terms: "No 
more futile and joyless Coming of a kingdom 
has ever been recorded in human history." So 
let us be very careful before we seek to right 
the wrongs because that is an unending 
process. Of course, we must face the wrongs 
of today and seek to right them. But when we 
go to day-before-yesterday and the century 
before the previous century and 500 years ago 
and 1000 years ago and we seek to right those 
wrongs, then, we are on that path of which the 
prophet in the  Mahabharata warned us. 

Madam Vice-Chairman I hear the powerful 
voice that say that this Bill is anti-Hindu. I 
see that voice as the voice of a new 
separatism in our land. It calls itself a new 
nationalism but it is a new separatism. It is 
Hindu separatism. 

 
It is Hinduism in a tragic and warped 
reincarnation. Those behind it, I am sure, are 

devoted to the Hindu cause but misled by 
their own emotions and passions. They are 
seeking to create a Hindu Pakistan, a Hindu 
Saudi Arabia here in India. Madam Vice-
Chairman, the eyes of this new Hindu 
separatism, traverse this lands its length and 

breadth, these eyes go past the misery and the 
hunger and crippledness and the blindness, 
corruption and the violence. It skips, it flits 
past all these 
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[Shri Raj Mohan Gandhi] sad signs and it 

locates as the root of all our misery, a site, a 
structure, built a few hundred years ago as the 
root cause of our unhappiness today. This new 
separatist Hinduism speaks of Hindu honour 
and Hindu pride. Madam Vice-Chairman, in 
our blood also, there is a tradition of the desire 

to flght for Hindu pride and Hindu honour. 
But when we seek to turn the existence of the 
feeling of Hindu pride and the feeling of 
Hindu honour, when we seek to turn that or 
convert that into cash, into votes, into 
intimidatory power, into the gun, that is when 

we cause dishonour to be brought to the Hindu 
name. (Time-bell rings). 

Madam, how many minutes have I taken so 
far? 

THE VICE-CHAIRMAN (SHRIMATI 

JAYANTHI NATARAJAN): Nine  minutes. 

SHRI RAJ MOHAN GANDHI: How many 
minutes more do I have? 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): There are 19 
minutes and two speakers. 

SHRI RAJ MOHAN GANDHI: Nineteen 
minutes in all for our party? 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Yes. And two 

speakers. 

SHRI RAJ MOHAN GANDHI: I am aware 
of that. Thank you very much. 

I read the other day in the 'Organiser' the 
organ of the Rashtriya Swayam Sevak, a 

quotation from Sister Nivedita, a great disciple 
of Swami Vivekananda, with which I fully 
agree. She spoke of Hinduism as the creation 
of Hindu character rather than as a reserver of 
Hindu customs. Where is that search to> 
create the Hindu character to grapple with the 

evils of Hindu society today? There is Punjab, 
there is Kashmir, there is Assam about which 
reference have just been made. There is a need 

for courage. There is a need for wisdom. 

Nobody can pretend that the 'atankwad' of 
Punjab and Kashmir and Assam is easy to 
face. Bravery is required in tackling them. But 
what evidence of bravery have we seen from 
this new Hindu separatism? We have innocent 

humble, poor Muslims —not the 'atankwadis' 
of Kashmir and Punjab tackled not the 'atank-
wadis' of Assam tackled—innocent Muslim 
craftsmen, bunkar and badhai threatened, their 
security challenged. Hinduism is proud of real 
bravery. It is not proud of intimidation in the 

name of bravery. Madam Vice-Chairman, this 
new Hindu separatism has to ask itself 
whether it is really pro-Hindu or whether it is 
anti-Muslim. I submit that the litmus test of 
the champions of the new Hindu separatism is 
'demonstrate your Hindusim by being anti-

Muslim'. I read again in the 'Organiser* the 
other day, September 8, 1991, an article by 
Shri Sitaram Goel. "Islam, like Christianity or 
Marxism is a variant of the same imperialist 
theme. So Islam is imperialism." I read in the 
same 'Organiser' the same article, about 

Christianity. 

[ The Vice-Chairman (Shri Bhaskar Annaji 

Masodkar) in the Chair] 

"It has managed to smuggle into our 

Constitution a clause that converting heathens 
is its fundamental right." That clause 
guaranteeing freedom of expression, freedom 
to practise and propagate your religion was 
not smuggled into our Constitution. To state 
this is to cast a slur on Pandit Nehru, Sardar 

Patel, Baba Saheb Ambedkar Rajendra Prasad 
and the other stalwarts who helped create our 
Constitution. No, it i9 wrong to say that 
Hinduism requires anti-Islam as its 
foundation. Hinduism 

came to this earth much before 

Islam came and dis- 

2.00 P. M. like of Islam is not neces sary for a 
foundation, expansion and 

extension    of 
true Hinduism.    (Interruptions). Mr. 
Vice-Chalrman, in my    devotion    to 
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Hinduism, I did not look at the Chair. Sir, 
Hitler succeeded in persuading * large number 

of his compatriots that virtually all the 
problems in Germany of his time were created 
by the Jews. The Jews controlled the cash, the 
Jews controlled the culture, the Jews 
controlled the media, the Jews were the 
smugglers. So deal with the Jews and all the 

problems of Germany would disappear. 
Something of that nature is being spread by 
the champions of the new Hindu separatism 
and sadly; the Muslims are presented as the 
cause for many of the ills of India today. Then 
there is this desire for the re-writing of 

history. Once again, I have to quote from the 
'Organiser' and here this, is—the "Organiser 
'Independent Day Spe dal": 

A large number of scholars sup posedly 
met or did meet obviously in Bangalore, and 

what did they resolve? "It is resolved that the 
Government of India, the various State 
Governments, universities colleges, schools 
and bodies connected with framing the 
curricula, should incorporate the results of 
new researches pertaining to ancient Indian 

history, culture and archaeology, in the text-
books at various levels in place of the old. 
incorrect and outmoded theories which 
unfortunately still continue to appear in our 
text books." 

And what are supposed to be these 

outmoded theories? That the Aryans did come 
originally from outside. That many of the 
Hindu ideas were born even as the Aryan 
were travelling from Central Asia to India. 
That thought, that knowledge, that result of 
historical research is to be banished from all 

school books. History has to be re-written so 
that it can be demonstrated that Hinduism 
alone is the religion of the land that Islam, 
Christianity and Zorastrianism are foreign 
religions and therefore, Muslims, Christians 
and Parsees, must be second-rate citizens. 

(Time Bell rings).   I will soon conclude. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Please 
conclude. 

SHRI RAJ MOHAN GANDHI; I am 

rapidly on the path to concluding. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): 
Because the subject is very vast and I have to 
request you to conclude. 

SHRI RAJ MOHAN GANDHI: I will be 
cooperating with you. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): If you 
do not conclude, the other Member of your 
party will not get time to speak. 

SHRI RAJ MOHAN GANDHI: I will take 
two minutes, Sir. I charge that Lord Rama 
whose name we take when we are about to die 
or when our near ones' are about to die, the 
name for the almighty, the all-loving, the 
preserver, the protector, that Rama has been 
sought to be made a politician Nanaji 
Deshmukh, for whom I have a great regard in 
an article wrote some months ago, "Rama was 
a politician." That is the gift of the champions 
of the new separatism to Hindu society today. 
(Interruptions) . Well, Rama is a member of 
all parties, of all nations. I certainly don't 
mind the BJP getting a share but we too have 
our share of Lord Rama. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): It is a 
universal concept. 

SHRI RAJ MOHAN GANDHI: That is 
precisely the point. It is a universal concept 
and not a nationalist concept. 

SHRI N. K. P. SALVE (Maharashtra): 

Maryada Purshottam. 

SHRI RAJ MOHAN GANDHI: More than 
Maryada Purshottam. 
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THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): He 
does not want to put in "Marya-da." 

SHRI PRAMOD MAHAJAN (Maha-
rashtra): In the stock exchange, the share of 
Rama is going up every day. 

SHRI RAJ MOHAN GANDHI: And the 

name for the Almighty all over the world. 
And you don't build temples for a national 
hero. You build temples for the Almighty. 

Finally, I must speak about Maha-tma 
Gandhi who is supposed to be responsible in 
the eyes of this separatism. for the partition of 

our country. Yes, Mahatma Gandhi said, 
"Partition over my dead body." And yes, 
partition came before his dead body. There 
was only a gap of four or five months, six 
months. His dead body was available, but if 
any man fought to prevent partition in India, 

his name was Mohandas Karamchand 
Gandhi. 

He may have failed. He may have failed, 
but he fought with his life and he fought with 
his death to prevent partition or to undo the 
division and the hatred of partition. 

Shyama Prasad Mukherjee at the 

time of partition was a champion of 
the partition of Bengal. Sarat 
Chandra      Bose       and Mahatma 
Gandhi tried, but they failed to have a    
united    Bengal.      Shyama Prasad ' 

Mukherjee said, "No, Bengal must be 
partitioned."   Who was the champion of 
partition at that time?   ... (Interruptions)   ...    
All    right.    Mahatma Gandhi   prevented 
three   quarters of India    from going   to 
Pakistan.    Vir Sarvarkar—I   have great 

respect for him.    I   have    seen   the    cell 
in the Andomans where he was incarcerated 
for ten long years.   Vir Savai-kar said before  
Jinnah  Sahib  that India  consists of two 
nations, the Hindi nation and the Muslim 
nation. Are we, there- 

fore, to spend time proving that Savarkar 
created partition, Shyama Prasad Mukherjee 
created partition, Mahatma Gandhi created 
partition? That is a futile controversy. At this 
time let our eyes, our concerned eyes, traverse 
our land and see the real causes of 

disharmony, of suffering, of misery, and try 
and deal with those rather than encourage this 
sad, dangerous and emotional battle over the 
issue of an ancient building with a disputed 
history. Mr. Vice-Chairman, today the 
emotions are very strong and they may help 

you gain political success of a small or a large 
kind, but new emotions will be created. New 
wrongs of an ancient time will be sought to be 
righted and there can be scores of struggles to 
right the ancient wrongs in India and then 
logic also will return and logic will return, in 

a manner reminiscent of Kurukshetra and the 
Mausal Parva. I will, therefore, appeal to the 
Bhartiya Janata Party and its supporters to see 
the issue in its true perspective, to understand 
the spirit in which this Bill is being brought 
before this House. Let us make this a national 

resolve: thus far, no further. Yes, there will be 
disputes, but violent confrontations shall be 
avoided. The neighbour's right will be 
respected. The neighbour's feelings will be 
respected and together we will look at the 
future and the present,   not  so  much  at the  

past." 

I thank you, Mr. Vice-Chairman. 

SHRI N. K. P. SALVE: Mr. Vice-
Chairman, as I rise to support this Bill, I offer 
my highest commendations to the Minister 

and to the Prime Minister for bringing this 
measure for various reasons enumerated by 
Mr. Raj Mohan Gandhi who made a very 
scholarly speech. This measure, this 
legislative measure, is imperative, extremely 
necessary, to preserve the basic values of our 

Constitution and to preserve the democratic 
polity of this country.   This maasure has been 
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brought to honour one of the important 
pledges given in the manifesto 

of our party, the Congress Party, in 

the 1090-91 election. They secular 
forces all over the country have 
unanimously, whatever may be our 
differences with them, agreed and 
supported this measure, for all of 

them feel convinced, and feel con 
vinced very deeply that if we want to 
preserve peace, harmony, amity and 
goodwill in this country and do not 
want to barter away this country for 
anarchy, lawlessness, violence and 

bloodshed, then this measure 
is exceedingly imperative. Sir. 
this Bill today has been brought 
in an atmosphere where secu 
larism of the country is in peril. 
Anti-secularism has imperilled our 

Constitution and the institutions con 
nected with the Constitution, and 
should our Constitution collapse the 
parliamentary democracy will hardly 
have a place in this country. I am 
reminiled of the speeches of Mr. 

Rajiv Gandhi on the manifesto of the 
Congress Party during the 1991 elec 
tions explaining the principles and 
philoshy        behind secularism. 
Rajivj I invariably said that secularism is the 
very heart of the Indian Constitution and if 

there was a cardiac arrest and if there was a 
heart failure it would be an inevitable death of 
human body. Should secularism fail the 
Constitution will never be able to stand on its 
own. It will collapse; it will be dismantled; 
and if that was ever dismantled the entire 

democratic policy, the democratic setup 
would be no more—s catastrophe perhaps 
cannot have a more disastrous consequence 
than where our democracy comes to an end. 
No catastrope could spell greater disaster and 
plunge the nation into sheer darkness. I 

submit, Sir, Indian secu-laristn is a priceless 
legacy of the Indian society as is referred to 
by Mr. Raj Mohan Gandhi by a series of texts 
ft om our scriptures and from the history 
which he has quoted. He has had avertain 
degree of historical and philosophical tinge in 

his speech, but I want to confine myself to the 
more 

mundane aspects of the matter. It is a 

priceless legacy, I submit, Sir, of the Indian 
society because its based on cathelicty, 
religious together, humanism and love of 
fellow-beings of the society. What is 
securalism, Sir? 

Sir, secularism in India is not being 

irreligious. Dr. Radhakrishnan has described 
secularism very pithily. In one of his 
magnificent articles written forty years ago—I 
did not realise that what he wrote about 
secularism would be so relevant today after so 

many years—he says, "when India is said to 
be a secular State it does not mean that one 
rejects the reality of an unseen or the 
relevance of religion to life or that we exalt 
irreligion. It does not mean that secularism 
itself becomes the positive religion or that the 

State assumes divine prerogatives. Though 
faith in the Supreme is the basic principle of 
the Indian tradition the Indian State will not 
identify itself with or be controlled by any 
particular religion." This is the essence of 

Indian secularism. Sir, Indian secularism has a 
very chequered history. By and large, it has 
served as a solid bedrock for the en-lire 
edifice of our parliamentary democracy. 
There have been aberrations. Unfortunately, 
in the commitment of the Indian nation to 

secularism one of the greatest aberrations 
came out after partition when there was larpe-
scale carnage and violence; human beings 
seemed to have lost their sanity, reason and 
rationality and indulged in mindless. 
wreckless and cruel killings of brother human 

beings. As a result of that ultimately the 
nation had to pay a very heavy price, a price 
of asassi-nation of a Mahatma. That stigma on 
this nation will never be wiped out so long as 
sun continues to rise. That. Mahatma who 
opposed the partition. that Mahatma who 

propagated that human beings should live like 
human beingss, whether they are born as 
Hindus or whether they are borne as Muslims, 
was shot mercilessly at point-blank range by a 
cult which subscribed to hatred. which 
subscribed to discrimination    on    the 
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basis of religion, which subscribed to violence, 
that cult should have been dead with the 
assassination of Mahat-ma Gandhi. 
Unfortunately it is rising again, If was a 
setback to the communal forces. The 
assassination of Mahatmu Gandhi was the 

price which the natian had to pay for eternity. 
It gave a tremendous setback to the commnical 
forces. Mature, sane and wise, missive public 
opinion asserted itself in the Indian politics 
and in election after election the communal 
partios were humiliated at the hustings. 

Nobody was willing to vote for them 
notwithstanding one common psyche they 
tried to raise that their religion was in danger 
and that the secular forces were out to get into 
your religion and barter away the basic values 
of your religion. Communal politics in the 

country reached its nadii- in 1984 when Mrs. 
Gandhi was assassinated and in the 1984 
electiona not more than two Members could be 
elected to the I/ok Sabha, subscribing to 
communal politics. Such was the state of 
affairs so far as the communal appeal of these 

pirrties to the nation was concerned. We 
thought the communal forces would never 
come up because they had tried various tricks 
various gimmicks; sometimes cow-slaughter 
was raised sometimes some other trick. But the 

public opinion was so mature that the people 
were not swayed and they did not vote for 
commucal parties. They had firm faith in 
secularism and they only wanted secular 
parties to come up. Then came the elections in 
1989 and we saw a somewhat different situa-

tion. That has a direct nexus to the situation 
that we have now; that has a direet nexus to 
the measures which our Home Minister is 
bringing here. I went through his speech. He 
had a great conviction, with his background 
and commitment to secul.ar values—one is not 

surprised. I submit that having failed in all 
other gimmicks, having failed in all other 
tricks and techniques to arouse communal 
passions on the    basis    of 

religion, an exceedingly dependable and an 

exceedingly lucrative bonanza was found in 
linking up the  contro 
versy and the dispute about places of worship, 
Ram Janmabhoomi and Babri Masjid, with 
religion and with unabashed frankness 
elections were fought relying back upon 

religion, propagating religion. Ram Janma-
bhoomi was linked with religion and religion 
was made the basis of seeking votes at the 
hustings, against the law of the land, against 
the Constitution, in total erosion of the values 
enshrined in our Consitution. It is against the 

law of the land because the High Courts 
without exception have set aside all those 
elections which were fought on the basis of 
religion. Religion cannot, be made the basis of 
politics in a democratic polity. If religion is 
made the basis_ then it will only mean the end 

of our democracy, as I have said earlier. And 
then, Sir, I want to submit that violence was 
unleashed, all ports of unethical practices were 
brought in and religion with impunity was 
made the basis to garner votes and build up 
veto hanks. A very vicious and scurrilous and 

amoral propaganda was unleashed by the 
political parties to divide votes on communal 
basis. The communal riots in which the blood 
of innocent people flowed wpre made their 
basis to arorise communal feelings religious 
feelings and on the basis of the lives lost of so 

many in nocent people votes were sought to be 
garnered, Can there be anything more cruel? 
Can there be anything more sinful? Car here 
be anything more disastrous? Sir, it is 
unworthy of Indian politics, and it. is debasing 
both politics and religion. But that was sought 

to be done. Votes were unabashedly sought in 
the name of religion. Sir, only one has to listen 
to the tapes of Sadhvi Rithambara to And out 
what has been done. Not a word has been said 
against it by the party which has tried to 
benefit so much from this kind of propaganda. 

In the-  1989elections, they rose to 95  from 
two. Their track record was 
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zero.  The  political  track  record     of that 
communal party was    zero. But then they 
entered into a very lucrative business. They 
raked up the controversy   of  Ram   Janmaboomi     
and this was exploited  so much for pur poses  of  
garnering  votes    that  from two they went on to 
95 and from 95 it has come to 125 seats. The    
only credit that can be  given to them is that  
they have  been  able  to  arouse communal 
passions and seek votes in the   name   of  
religion.      Sir,   at   this juncture.  I must 
submit,  if it  is the conviction of certain  
political parties so far as the Ram Janambhoomi    
is concerned, that they want to set right the   
wrong retrospectively,   settle  the account,  
settle  the humiliation     that the  whole nation  
suffered     centuries ago at the hands of    
aggressors, then I want to    submit    in     
unequivocal terms that desecration of any    
place of worship is  irreligious     and sinful and   
therefore,   centuries   ago,   if  the agressors  
attacking     India   were  not satisfied with the 
loot and thievery of the diamonds and the gold 
and     the precious stones  and   other     
treasure? of India   and sought     to  indulge   in 
ruthless   vandalism  and   acts  of  profanity  and  
destroyed  the     places   of worship,   they have 
only  acted     like debased,  depraved,   
diabolical  marauders.  Now,  the  question    is  
whether, for the sins of these villians of Indian 
history, the sins which were committed centuries 
ago, we can really aven ge  our   humiliation     
by  redoing  the same  diabolical  acts  against   a   
helpless  minority. Sir.  I want to  submit. 
whatever  may   be     published  in   the 
Organiser—if  I  happen  to   belong  to the   
minority     community.   I  do   not have the 
slightest apprehension,     my religion is  safe 
and   my  people     are safe because      of the    
99 per      cent Indians. It is the 99 per cent 
Indians ethos which will never allow us to be 
treated shabbily mercilessly    or even leave us at 
the mercy of the wolves. What sort of writing     
is  it when   it says   that     Christianity     came     
into India,  smuggled     as     an   imperialist 
power?  Have     they any idea of the 
aontribution made by  the     Christian 
commnunity  in the   freedom struggle" 

They  have  no  idea  of  the  contribution made 
by them  in  the areas    of education, medical aid 
and support to various   charitable   areas.      
Certainly, Sir,  any forcible  conversion  or     
any conversion  by inducement has to    be 
condemned   and  it  cannot  be  permitted  under 
our    Constitution.    But,    I categorically state 
here, that the right to propogate the right to 
freedom    of conscience,  is  one  of the  
Fundamental Rights and let us not mistake   the 
two. I want to submit, therefore, that so  long  as  
wiser counsel prevails  in the country—and 99 
per cent of    the people  are  governed by a sense     
of sanity, wisdom  and rationality—there is no 
danger to any of the minorities. Sir.  Mr. Advani 
said—I read it somewhere—that  there  are     
certain     disputes  which  cannot  be  resolved     
by courts and that they cannot be judicially 
decided.  Sir,  if a political party has to be given 
the right that certain matters can  be  resolved as 
it wants, and as  its frontal organisation wants. 
and if the same right is    allowed   to other  
political   parties,   where     shall we  land  
ourselves  then?     I    submit that kind of an 
attitude is taking us towards   absolute  
subversion of     the Constitution.  And,  if it is 
taken still further,  is  it not  going against     the 
national  interests?   Will  it  not  divide the 
entire Indian community?  Will it not  divide the 
entire nation as such? Will   it  not   impair     the  
integrity  of the  nation  and lead us to the brink 
of a civil war? And, if this is what is sought to be 
done, then is it not really  anti-national?   Is  it 
not something which is  high      treason,    not      
only against  the  Constitution,   but  against the  
Indian  people themselves? 

Then, Sir, some sort of an objection. legal 
objection, was sought to be raised. About the 
Constitutional aspect, Mr. Bhandare will 
perhaps deal with it much better. First, it was 
said that this is a subject-matter which falls 
squarely within the State List. The State List 
deals with pilgrimages and "Pilgrimages" is 

entirely a different concept. This enactment 
has been made squarely under Entry 28 of the 
Concurrent List, "Religious 
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 institutions". Now, one of the objections 
raised was this: "Why is it not made 
applicable to Jammu and Kashmir?" This is 
the legal position. Anybody who understands 
the Constitutional Law would immediately 
know that any enactment made under an entry 

of the Concurrent List cannot be made 
applicable for purposes of Jammu and 
Kashmir. Whether it is right or wrong is a 
larger issue. But an enactment which is 
covered by an entry in the Concurrent List 
cannot be made applicable to Jammu and 

Kashmir in any manner whatsoever. Sir, what 
I want to tell them is this: Don't raise these 
technical objections. Come to the hub of the 
matter and the hub of the matter is the contro-
versy relating to places of worship, and 
converting their religious character which is 

leading to all kinds of anarchy, lawlessness, 
violence, communal riots etc., and this is a 
measure which has been brought forward to 
ensure that we get at the root of it and we do 
not raise any controversy at all. A place of 

worship is a place of worship and it is sacro-
sanct for anybody. That is the concept of the 
Indian society. If this is what is being done, 
Sir, then I submit that it is a most timely 
measure which has been taken by the Home 
Minister. If this was not done, then places of 

worship would be converted into political 
akharas and religion would be debased further 
and politics would be degraded still further. 

In the end, I can't do it better than to quote 

a philsopher who has this to say, and I am 

done: 

"No group of citizens can arrogate to 
itself the rights and privileges which it denies 
to others." 

But this is what Mr. Advani is wanting to 

do. He wants to arrogate to himself the rights 

and privileges which he denies to others. 

Sir. communalism is reprehensible and 
whosoever may practise it which- 

ever State practises it and whichever people 

may practise it, I condemn communalism. It is 
bad if it is practised by anybody. But it is very 
important to note that no group of citizens can 
arrogate to itself the rights and privileges 
which it denies to others and no person should 
suffer any form of disability or discrimination 

because of his religion. No one should suffer 
because of his religion and all should be alike 
and equal in sharing to the fullest degree in the 
common life of the nation. That is the basic 
principle involved in the separation of the 
Church from the State. Religious impartiality 

of the Indian State is not to be confused with 
atheism. Secularism as define^ here is in 
accordance with the ancient religious traditions 
of India. Secularism, I repeat, Sir, as denned in 
the Constitution, is in accordance with the 
ancient religious traditions of India. It tries to 

build up fellowship of believers, not by 
subordinat-i ing individual qualities to the 
group mind, but by bringing them into 
harmony with each other. 

With these words, Sir, I congratulate once 
again the Home Minister for bringing forward 
this timely measure which measure, in future 
will nrevent lawlessness, violence, and 
bloodshed of the innocent. Thank you very 
much. 
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[WE  OR    OUR    NATIONHOOD DE. 

FUSED)—    by Golwalkar 
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SHRI BISHAMBHAR NATH PANDE 
(Nominated): There is a temple at the 
confluence of Ganga and Yamuna at 
Allahabad dedicated to Someshwar Nath 

Mahadev. In 1948, when I was the Chairman 
of the Allahabad Municipal Board, the mahant 
of this temple died. There were two claimants 
and their case came to me for adjudication as 
to who is the real mahant. I asked them to 
produce any document, which they may 

possess, so that I could consider their case. 
One of the parties brought a farman. The 
farman was of Aurangazeb's. Aurangazeb, by 
his farman, had granted two villages to the 
temple. The words were: 

 

I became suspicious. In school and college, 

I had read the same history which taught that 
Aurangazeb was an idol-breaker, a temple-
breaker. I became suspicious. I thought it was 
a fake document. But before coming to any 
conclusion, I thought I should take legal 
opinion. I went to Sir Tej Bahadur Sapru. I 

placed the document before him. I asked him; 
'Dr. Saheb, is this document a genuine one or 
a fake one? He read the document and said 
that the document was a genuine one. I said: 
'Aurangazeb associating himself with 
idolatory! Could he have said: 

 

Could he have associated himself with such 
a thing? He was an idol-breaker.' Dr. Sapru 

said 'No'. He said: "This is a genuine 
document. Then, he asked his Munshi to bring 

 



 

[Shri Bishambhar Nath Pandey] 

the file of the Jangambadi Temple whose 
appeal was pending before the High Court of 
Allahabad. There were many Jarmans. Then, 

on his advice, I wrote to the Mahants of 
nearly 30 important temples in India asking 
them whether they had any jarmans, of 
Aurangazeb with them. Many of them sent 
me copies of the jarmans. line main jarman 
wrich came to light in 1905 was the Banaras 

farman. I would like to quote the wordings of 
that farman, the English rendering It says; 

"Let Abul Hasan worthy of favour and 
countenance trust to our royal bounty, and 
let him know that since in accordance with 
our innate kindness of disposition and 
natural benevolence, the whole of our 

untiring energy and all our upright 
intentions are engaged in promoting the 
public welfare and bettering the conditions 
of all classes, high and low. In accordance 
with our holy law, we have decided that the 
ancient temples shall not be destroyed, but 

new ones shall not be built. 

"In these days of our justice, information 
has reached our noble and most holy court 
that certain persons interfere and harass the 
Hindu residents of the town of Banaras and 
its neighbourhood; and the Brahmin 
keepers of the temples, in whose charge 

these ancient temples are; and that they 
further desire to remove these Brahmins 
from their ancient offices, and this 
intimidation of theirs causes distress to that 
community. 

"Therefore our royal command is that, after 
arrival of this lustrous order, you should 

direct that, in future, no person shall in 
unlawful way interfere or disturb the 
Brahmins and other Hindu residents at these 
places, so that they may as before, remain 
in their occupation and continue with    
peace 

of mind to offer prayers for the 
continuance of our Godgifted empire, so 
that it may last forever. Treat this order as 
urgent." 

 

This was the Banaras farman. I would not 

take much time of the House. There are other 
jarmans. There are nearly a dozen farmang of 
Aurangazeb by which he- granted jagirs to the 
Maha Kal Temple at Ujjain, the Devi Temple 
at Guwahati. There are the instances of the 

Balaji Mandir, of Chitrakut and Jain temples; 
the Abu temple, the Shatranja temple and so 
many other temples. Since then I have come 
across nearly 500 jarmans of the whole 
period, beginning from the Pathan rulers to 
the end of Mughal period which granted jagirs 

to the Hindus and the Jains. He did not make 
any differentiation between one caste or the 
other. The people always approached him for 
justice and the justice was given to them. A 
new Aurangzeb came, absolutely news but the 
British imperialism has exploited Aurangzeb 

for dividing the Hindus and the Muslims. 
Should we continue the same process in our 
free India? Then these is a Chitrakut farman, 
which says: 
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THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNAJI MASODKAR): You are dealing with 
the present: ha is dealing with the past 

(SHRI CHATURANAN MISHRA (Bihar): I 
am also dealing with the present ... 
(.Interruptions) ... he has done a lot of research 
on this subject. So, I must give profit to him. I 

wanted to know how this happened.. That is 
why I raised this question. 

THE VICE-CHAIRMAN (SHRI BHASKAR 

ANNAJI MASODKAR): We have * very short 

span of time. 
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SHRI CHATURANAN MISHRA: All 

right. I withdraw it. 

SHRI JAGESH DESAI (Maha 

rashtra): We never knew all these 

facts.  
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Normally speaking, it should have 

been a non-issue. 

Can this Bill take the responsibility of 
inculcating a national templr which is 
conducive to the value, to the ethos, to the 
traditions and to the culure of this country? 
Can this Bill claim that? But how do you read the Bill when when 

you exclude Kasmir? How do you feel 

lack of a national temper built on the values 

of this country. 
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"Moral justification to Muslim 
secessionism in Jammu and Kashmir and 
the present situation, to Muslim 

secessionism in Jammu and Kashmir and to 
Sikhs in Punjab ..." 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): You 
can make a reference. 

"Not only Muslim Indians but and the 
Indians who believe in secularism ..." 

It    will    have nation-wide    and even 
international repercussions." 
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†[]Translitej-ation in Arabic Script- 
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But   how   do  you   read   the   Bill  when 
you exclude    Kashmir?  How do you feel? 
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Normally speaking, it should have been a 

non-issue. 

lack, of a national temper built on the values of 

this country. 

  

Can this Bill take the responsibility of 

including a national temper which is 
conducive to the values, to the ethos, to the 
traditions and to the culture of this country? 
Can this Bill claim that? 
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"Not only    Muslim    Indians but all the 

Indians who believe in Secularism. .." 

 

"It will    have    nation-wide and even   

international  repercussions." 
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"Moral    justification    to   Muslim 
secessionism in Jammu and Kashmir  and the 
present  situation,    to Muslim secessionism 
in Jammu and Kashmir and to Sikhs, in 
Punjab..." 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): You 
can make a reference. 
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THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): I will 
give you some time. Please continue. 
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THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): Please 

sit down., 

*Expunggd as ordered by the Chair. 
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THE VICE-CHAIRMAN (SHRI BHASKAR 

ANNAJI MASODKAR): Whenever there is 
disorder, this happens*  111 (Interruptions)... 

 

SHRI M. S. GURUPADASWAMY: Sir, I have 
got great respect for my friend, Shri Sikander 
Bakht ... (Interruptions) ... 

THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNAJI MASODKAR): But that cannot be 
ordered" ... (Interruptions) ... 

SHRI M. S. GURUPADASWAMY: But, Sir, 
he expressed himself in the last in a way which 
disturbed me. The concluding remarks that he 
made disturbed me. This is the kind of attitude 
which divides the nation. He was pleading for the 
unity of the nation  .'.. (Interruptions) ... 

THE VICE-CHAIRMAN (SHRI BHASKAR 

ANNAJI MASODKAR): What is the point of 

order? 

SHRI PRAMOD MAHAJAN: Sir, what is the 
point of order? He cannot comment on the speech 

of another Member. Under what rule he is 
speaking?   . . . (Interruptions)   . .. 

THE VICE-CHAIRMAN (SHRI BHASKAR 
ANNAJI MASODKAR): Mr. Mahajan, please sit. 
down. I am seized of the matter and I will look 
into it... (Interruptions)   ... 

SHRI PRAMOD MAHAJAN: But he is going 

on making a speech. How can you allow this? He 

is commenting on someone else's speech ... 

(Interruptions) .. .Sir, we heard with rapt 

attention whatever Mr. Raj Moman Gandhi 

said, what Mrs. Sarala Maheswaii said, 

whatever Mr. Salve said, and whatever Mr. 

Pande said. We did not interrupt even a single 

time.    . . (Interruptions)., . 

 

THE      VICE-CHAIRMAN       (SHRI 
BHASKAE;    ANNAJI MASODKAR): 
Mr.  Gurupadaswamy,    are  you  some 
point of order?  ...   (Interruptions)... I  
must  remind the  House  that every 
Member is entitled to his own views 
however     much  one    may  dislike  it. 
Let us not show intolerance and let us not 
show that we do not hear the views of 
cither Members.    Let us not do that. 

SHRI M. S. GURUPADASWAMY 

(Uttar Pradesh): Sir, I have got great 

respect  for   . .(Interruptions).. . 

 

Expuiged as ordered by the Chair, 
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SHRI M. S. GURUPADASWAMY: Sir, I 

have got great respect for my friend Shri 
Sikandar Bakht ... .(Interruptions) ... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): But 
what is your point of order? 

SHRI M. S. GURUPADASWAMY: To 

say that at any cost the Ram Temple will be 
built is highly objectionable ... 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): What 
is the point of order in this? ...   

(Interruptions)   ... 

SHRI M. S. GURUPADASWAMY: It is 
not in tune with the spirit in which we are 
debating this issue. That is all that I would 
like to say. . ...   (Interruptions)   ... 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): There 
is no point of order ... (Interruptions)   ... 

 

 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MADOSKAR): There 
is point of order in this Mrs. Swaraj, there is 
no point of order. 

  

 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): I need 
not explain to you what the position is. 

THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): What 
is the point of order 

THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): I do 

not find any point of order. You are just 

prefacing it. 
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THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): I have 
already expressed. (Interruptions) please. The 
position is that every Member is entitled to his 
view. I again repeat that we must be tolerant 
enough to understand the viewpoints of other 
Members. It is possible that we may not agree, 

we may violently disagree with it. Yet to 
debate is the function of this House. And I 
would request the Members not to raise 
unnecessarily points of order. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE (Maharashtra): Thank you, Mr. 
Vice-Chairman, Sir. This is the most important 
Bill that we are discussing since the framing of 
the Constitution. Freedom of conscience and 
freedom of religion along with freedom of 
speech and freedom of expression form an 
integral part of the constitution of India. And I 
compare the debate today to the same debate 
which took place in the Constituent Assembly 
when Articles 25 to 30 were debated and 
passed and became a part of the sacred 
document, that is the Constitution of India. 
Now, I welcome this Bill wholeheartedly. But 
this Bill also gives us an opportunity to deal 
with a very serious debate which is going on 
in the country, particularly raised by the BJP 
and its leaders and its more fundamental 
associates like the VHP about Hindu 
nationalism. And I consider it my solemn duty 
to deal with this aspect of Hindu nationalism 
which is now being raised by the Bharatiya 
Janata Party... (Interruptions). Most of them 
have left. (Interruptions). I will quote 
Advaniji. (Interruptions) 

SHRI SANGH PRIYA GAUTAM: How 
can he quote a person who is not a Member of 
this House? How can he quote?   
(Interruptions) 

SHRI MURLIDHAR CHANDRAKANT  
BHANDARE:  Sir,  India  is  a 

land of ancient civilizations. Our homeland is 
the birthplace of three major religions—
Jainism, Buddhism. and Hinduism. She is also 
the home to many other religions and 
communities such as Muslims, Sikhs, 
Christians, Jews, Parsis, etc. And it must be 
remembered that through not only centuries 
but even thousands of years, we have lived in 
a society, the hallmark of which has been 
tolerance. And tolerance in Hinduism particu-
larly has always been considered as the most 
essential doctrine "a way of life". I want to 
state in brief the difference between the Hindu 
religion and other religions. There are mainly 
three differences. Firstly, in Hindu religion, 
there is no baptisa-tion. Secondly, in Hindu 
religion, there is no conversion at all. And 
history bears testimony that there have been no 
aggressive wars waged by the Hindus. Lastly, 
it is not a congressional religion at all. You 
don't And Hindus gathering in a Church on 
Sunday morning as Christians do. You don't 
find people joining prayers in congregation. 
When I dealt with this subject for a particular 
case. I found that there is nothing required to 
become a Hindu and what is needed is that one 
stands up and proclaims that he is a Hindu. 
That is why more than religion, Hinduism is 
considered as a way of life. 
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SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: You are only agreeing with 
what I said at the last that more than a religion 
Hinduism is considered as a way of life. 

 

SHRI RAJ MOHAN GANDHI: After the 
passionate advocacy from this side that 
speakers should not be interrupted. I am very 
surprised at these long interruptions. 

THE VICE-CHAIRMAN (SHRI 
BHASKAR ANNAJI MASODKAR): Mr. 
Bhandare, you need not yield. You address 
the Chair. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Sir, I quote Radhakrishnan.    
As he has put it: 

"The Indians never felt that the world 
was a field of battle, where men struggled 
for power, wealth and domination. On the 
other hand, one finds from the begining of 
history an impatience of spirt, a love of 
'wisdom and a passion for the saner pursuits 
of the mind in India. Therefore, India has, 
by virtue of its cultural values and 
philosophic traditions, escaped the doom of 
hatred of religion." 

That is our heritage. I again quote what has 
been said by Swami Vivekananda: 

"Idolatry in India is the attempt of 
undeveloped minds to grasp high spiritual 
truths. The Hindus have their faults, but 
mark this, they are always for punishing 
their own bodies and never for cutting the 
throats of their neighbours. If the Hindu 
fanatic burns himself on the pyre, he does 
not light the fire of inquisition. And even 
this weakness of his cannot be laid at the 
door of religion any more than the burning 
of witches can be laid at the door of 
Christianity." 

In fact, harmony of all religions and the 
need to practise universal brotherhood have 
been the hallmark of Indian civilization. 
Therefore, you find no other country today 
which can boast of So many religions, so 
many languages and so many different ethnic 

groups staying together in such harmony.    
Again to quote Gandhiji: 

4.00 P.M. 

"Hinduism tells everyone to worship 
God according to his own faith or Dharma. 
and so, it lives at peace with all religions." 

And if I may go back to Hitopadesha, it says 
that Hindu religion is like a tree which 
continues to give shade to a man who comes 
to cut that tree. If that is the concept of the true 
Hindu nationalism which has permeated and 
which has preserved the great Indian nation 
and the Indian society, I think any effort by 
any section, or more so by a political party, is 
really not going to succeed. The words of 
Ramakrishna Paramhansa also come to my 
mind when he says: 

"I have practised all the religions—
Hindu, Islam, Christianity and I have also 
followed different ways of sects of 
Hinduism. I found that all religions march 
towards same God." 

Therefore,   universality   of  God  has been 

the basic tenet which has been 



451   The Places of Worship  [ RAJYA SABHA ]      Special Provisions,      452 

Bill, 1991 

[Shri Murlidhar Chandrakant 
Bhandare] 

the proud heritage of India. And again to 
quote from the famous address of 
Vivekanandaji in the Chicago conference for 
which he got standing ovation: 

"I am proud to belong to a religion which 
has taught the world both tolerance and 
universal acceptance. I belong to a religion 
into whose sacred language, Sanskrit, the 
word exclusion is untranslatable. I am proud 
to belong to a nation which has sheltered the 
persecuted and the refugees of all religions 
and all nations of "the earth. We have 
gathered in our bosom the purest remnant of 
the Israelites, a remnant which came to 
Southern India and took refuge with us in 
the very year in which their holy temple was 
shattered to pieces by Roman tyranny. I 
belong to the religion which has sheltered 
and is still fostering the remnantB of the 
ground  Zoroastrian nation." 

Zoroastrian religion has languished in its 
birthplace Iran; but it is still very active in 
India. And, therefore, Vivekananda ended by 
saying: 

"I accept all the religions that have 
existed in the past and join all for 
worshipping God. I worship God together 
with each of them, that they be form of 
worship. I will go to mosque of 
Mohammadans, I will penetrate Church of 
Christ and prostrate before crucified. I will 
enter sacred temple of Buddha and seek 
refuge. I will go to forests to join Hindus 
who meditated, seeking to see light; which 
burns in each of our hearts. Not only will I 
do that. I will keep my heart open to all that 
may come." 

Now I do not have to go on quoting the valiant 
heritage but let me quote from what Shri 
Radhakrishnan said: "We are a multi-religious 
State and therefore we have to be impartial 
and give uniform treatment to different 

religions That is the basic philo" sophy which 
entered our Constitution 

We enacted articles 25, 26, 27, 28, 29, 30, and 
it is, indeed, a matter of pride that while we 
gave a free and open society, it could be done 
only because it was also a tolerant society and 
the tolerance came from our spiritual heritage. 
It came from our cultural moorings; it came 
from our very ancient and very proud 
civilisation. not only one civilisation but a 
mixture of several civilisations. 

At this stage, I must congratulate the 
Government for bringing this Bill without   any  
delay.    This  not   only fulfils a promise which 
is made in the manifesto, it is not only a 
fulfilment of what has been stated in the Presi-
dential Address, but I think it is, in a small     
measure, a      very small and humble but a very 
fitting tribute to the   memory  of      my      
leader  late Rajivji      because  the  manifesto 
was drafted  by   him.     And  I  remember 
when he asked      me:  'What do you think is 
the best thing in the manifesto?'  I said the  
manifesto   is  good but the best thing I like is 
this part. namely, that you have made the pro-
mise of this bill on religious shrines unity, 
integrity, democracy, free    and open  society,   
secular  society;   these are   all    non-
negotiable.    Fundamentalism in every hue in 
every religion will  be  vanquished  and our  
eternal spiritual values embodying the    all-
pervasive        value        'Sarva  L   Dharma 
Samabhav'     will   always      continue   to 
permeate every section of the society. I come 
from Bombay and I lived in Dadar  where  I      
did  my schooling. There is a place     called    
Portugese church, where more than half a mil-
lion people belonging to different religions pass 
through every day. In that place, we have got a 
Hanuman temple; we have got a mosque; and 
we have got a church, all existing within a small 
radious of 10 yards.    And, there has  been no 
disturbance      of communal  peace,  
whatsoever.    Two weeks  back, I  was  in 
Spain and I found that there were many 
mosques which have now been converted   to 
cathedrals. I have     seen in Turkey where a 
mosque is partly a mosque 
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and partly a cathedral. I think, the time has 
come for us to look at these places and to have 
all these things together. We should exclude 
this negative tolerance and this negative value. 
According to me, our culture, our civilisation 
and our heritage talks of a more positive value, 
and that is the value of respect, equal respect 
for all religions Sarva Dharma Sama-bhav'. I 
am quite sure that this kind of a thinking that 
construction of a temple at one particular place 
will save the religion is wrong. It is neither a 
religious feeling, nor does it fit in with the real 
devotion to the deity to whom we are offering 
this. I feel that our life proceeds on forgetting 
the past. We cannot correct every wrong that 
has happened in history and I don't think it is 
either possible to correct every wrong in 
history. I will take this opportunity to appeal to 
the BJP and to the Babri Masjid Action 
Committee to see that we live in a land where 
we live as one. Whatever may be the position 
elsewhere, where we may find acute 
fundamentalism and acute obscurantism. That 
has to be strongly opposed. I am quite sure that 
this fundamentalism has no place in our 
society. I heard with great attention what my 
esteemed friend and hon. Member, Shri 
Sikander Bakht, said. For the first time. I 
found that neither his heart nor his head was 
there in opposing the Bill. He did it for the 
sake of formality. He called the Bill unima-
ginative. But I found that his whole speech 
was not only unimaginative, but it was also 
devoid of any substantial arguments. He finds 
that the Bill is silent. Yes, it is silent because it 
is otherwise so eloquent. It instantly arouses in 
us the great past, the great present and even the 
greater future that is before our country. I 
think, he had something to say about the 15th 
August, 1947 as an arbitrary date. I can't 
understand what can be arbitrary. Is the dawn 
of Independence in our country arbitrary, or is 
it that which has really brought Bunshine into 
the hearts of millions of our citizens? I only 
found him at pains to oppose the Bill.    I think, 
the Bill 

expresses only a will. More lies with us, as the 
leaders of our society. With us, the spokesman 
of our people. There are millions of problems. 
Stark poverty. Hunger. Unemployment 
Economic advancement. There are far more 
important subjects to be tackled. I hope, in the 
coming years, greater sense will (prevail and 
people will give up this path of hatred, this 
path of fundamentalism, which may, tem-
porarily. bring about an aberration into an 
otherwise peaceful and harmonious society, 
which has been the boast of India. 

I do hope, by passing this Bill, not only we 

will be strengthening secularism, but in times 

to come, in the years to come, we will also be 

able to improve the climate and we will see 

that this last-ditch battle which the forces of 

fundamentalism and obscurantism are waging 

is lost, we succeed, and go on to preserve our 

proud and peaceful heritage, in religious, 

social and every other sphere. Thank you. 

THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): Shri 

Satya Prakash Malaviya. We have to be 

conscious of the time also because, as per the 

schedule, by 5.30 P.M. we should be finishing 

this debate. 

SHRI SATYA PRAKASH MALAVIYA: 

What is the allocation of time for me? 

THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): About 

ten minutes. 

SHRI SATYA PRAKASH MALAVIYA: I 

think it is more than ten minutes. 

THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): It is 

given here as eleven minutes. I have lost one 

minute. 
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"My dear Panditji, the Prime Minister 
has already sent to you a telegram 
expressing his concern over the 

developments n Ayodhya." Then he says: 

"In your own province, the communal 
problem has always been a difficult one." 

 

"On all these grounds, therefore, I feel 
that the issue is one which should br 
resolved amicably in a spirit of mutual 
toleration and goodwill between the two 

communities. I realise tune is a great deal 
of sentiment behind the move which has 
taken place. At the same time, such matters 
can only be resolved peacefully if we take 
the willing consent of the Muslim 
community with us. There can be no 

question of resolving such disputes by 
force. In that case, the forces of law and 
order will have to maintain peace at all 
costs. If, therefore, peaceful and persuasive 
methods are to be followed, any unilateral 
action based on an attitude of aggression or 

coercion cannot be countenanced . I am 
therefore quite convinced. that the matter 
should not be made 
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such a live issue and that the present 

inopportune controversies should be 

resolved by peaceful (methods) and 

accomplished facts should not be allowgd 

to stand in the way of an amicable 

settlement." 

 

DR. NAGEN SAIKIA (Assam): Mr. Vice-
Chairman, Sir, this measure taken by the 
present Government to make the necessary 
law to keep the religious places of worship 
away from politics, is a very good one. 

Therefore, I take my stand here to support the 
Bill. 

 
In India, Sir, we talk of secularism, and 

national integration. But, in practice, our 
secularism remains unheard of till there is a 
threat to our unity. Our sense of national 
integration also remains unheard of till there 

is a threat to our own unity. 

 
Sir, places of worship should be preserved 

only for the purpose for which these places 
are meant. Politics, specially communal 
politics should not be allowed to enter into 
these places, and the Government should take 
all necessary steps to stop such entry. 

 
No religion in the world teaches 

communalism or intolerance. But it is the 
saddest part of the whole affair that religions 
have been compelled to teach intolerance and 
communalism in the country. Actually the 
religious institutions in this way have been 
changed to irreligious institutions. The issue 

of the Ram Janambhoomi-Babri Masjid is an 
example which can be cited here. 

 
I would like to suggest to hand over this 

Ram Janambhoomi-Babri Masjid building to 

the Archaeological Survey of India when the 

court disposes    of 
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this case. I think only by that way we shall be 
able to find a solution of this problem. 

With these words, I would like   to support 
the Bill. 

DR. JINENDRA KUMAR JAIN (Madhya 
Pradesh): I am on a point of order. He is 
giving a name to a community of India. I take 
objection to that. I want it to be expunged 
from the record.    He says:* 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): I shall go through the record. If any 
objectionable word is there to a community, I 
will expunge it. 

*Expunged as ordered by the Chair. 
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I want the word to be romovedand tamiz to be 
brought. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): I would request the hon. Members 
not to invite disturbances or interruptions 
because vre have to complete the business 
before 5.30 P.M. 

*Expunged as ordered by the Chair. 
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THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): Please come to Delhi from 
Mansarovar. 

SHRI S. S. AHLUWALIA: Sir, you belong 

to the land of Shanlcar Deva and you are 

preventing me from talkng about Shiva. 

THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): The time available is very limited. 
I am sorry for not being able to help you. 
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THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): The person who are not Members 

of this House, their names should not be 
brought. 

SHRI S. S. AHLUWALIA: We are ready 

to accept Sikandar Bakht as! but not as*.   

(Interruptions). 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): I shall go through the record. The 
objectionable word souhld be expunged. 

Now, Mr. Ahluwalia, you don't have any 
more time Now you please conclude. 

This is very bad. It should be withdrawn.   
{Interruptions). 

DR. JINENDRA KUMAR JAIN: I am on 
a point of order, Sir. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): What is your point of order? 

DR. JINENDRA KUMAR JAIN: My point 
of order is, while the hon. Member was 
speaking, he distorted various things but we 
kept quiet because. . . (Interruption) 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): What is your point  of order? 

DR. JINENDRA KUMAR JAIN: Sir, 
derogatory and unparliamentary remarks have 

been used against our leader, Shri Lal 
Krishan Advani, who is not a Member of this 
House. Shri Lal Krishan Advani is a Member 
of Lok Sabha.   (Interruptions) . 

*Expunged as ordered by the Chair. 
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THE      VICE-CHAIRMAN (DR. 

NAGEN SAIKIA); Shri P. Upendra. Please 
sit down, Mr. Ahluwalia. Please take your  

seat. Mr. Upendra. 

SHRI H. S. AHLUWALIA; I am 

concluding,   Sir...    Interruptions)., . 

KUMARI CHANDRIKA PREMJI 

KENIA: The term "persons" includes 
association, company, firm, partnership, etc. 

SHRI SANGH PRIYA GAUTAM: It is 

there in clause... 

THE      VICE-CHAIRMAN (DR. 

NAGEN SAIKIA): Please conclude. 

 

SHRI P. UPENDRA (Andhra Pradesh) : 

Mr. Vice-Chairman, I welcome this Bill. Not 

only I welcome this Bill I whole-heartedly 

support it. This Bill is in fulfilment of a 

pledge given in the manifestoes of the Cong-

ress Party as well as the National Front... 

SHRI SATYA PRAKASH MALAVIYA: 

Also of the Samajwadi Janata 

Party. 

SHRI P- UPENDRA; And of other parties. 
The need for this Bill arose because a group 
of people, very res- 

 

THE      VICE-CHAIRMAN (DR. 

NAGEN SAIKIA); Please conclude; 
otherwise I will call the next speaker, 
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ponsible     people,—I     do not     doubt their  
patriotism  or  their  nationalism —are trying to 

rewrite the history of this  county  and   also  
the     Bhartiya Janata Party—I don't have any 
hesti-tation     name—in   conjunction  with 
some reactionary    groups and     communal    
forces    like    Vishwa    Hindu Parishad  and  
Bajrang    Dal has  succeeded in polluting the 

political  and social  atmosphere      of this     
country during the  last  one  year.     Sir,  one 
fails  to understand the  logic  behind the 
agitation started by the BJP and its   associates.   
The   country   is   faced with various  
problems on the  econo mic,   social   and   

political   fronts.   We are in a deep crisis. 
There are unsolv ed   problems   in   Punjab.      
Kashmir Assam, etc. There is law and    order 
problem   everywhere   in   the   country and at 
this time when the undivided attention of this  

country  should     be bestowed  on  solving  
these  problems. those people are    worried 
about    the construction of a temple as if there 
is a dearth   of  temples in this country, You   
go   anywhere    thousands      and thousands of 
temples are there. Some of  them  are  not  

looked   after;  there is  no poojari: there  is no 
pooja; nobody enters them;     nobody    bothers 
about  them:  nobody  renovates them; nobody 
white-washes them. But there is   an  anxiety  
to  build yet     another temple and in that 
process they hurt the sentiments of crores of 

poeople in this  country.  There   is  no     
objection if somebody wants to build a temple, 
They  can do it. They have  collected crores  of  
rupees  for that.  But there is no necessity to  
create this kind of surcharged   atmosphere   in   
the   country to build a temple diverting    the 

attention  of the whole nation to this problem.  
For the  last     one year we have noting but this  
subject in elections  and  otherwise  also. The    
Government of this country was destabilised 
on this issue—an issue    which did not find a 
mention in the    manifesto of the BJP in 1989. 

If they were so worried about the construction 
of the temple  if they were    in favour of  
constructing the      temple,     why didn't they 
put it in their 1989 mani- 

festo: they suddenly resurrected Ram; they 
suddenly remembered Ram in 1990. The 
reasons are obvious; we know that. They 
thought this would bring them electoral 
gains— of course, a short-term gain—and 
they did gain. That was the main intention. It 
is not out of love for Ram because this issue 
was hanging for a long time. Whenever this 
subject was raised the BJp always took the 
stand that "it is not a political issue. BJP is not 
concerned with this issue. We refuse to 
discuss his issue. The Government should talk 
to the Vishwa Hindu Parishad". That was the 
stand taken by them till the Mandal 
Commission issue came up. Only after that 
their complexion has changed and suddenly 
they remembered Ram and made Ram a 
member of the BJP Today we are hesitant to 
mention Ram because Ram has been made a 
BJP member. They compartmentalised  Ram 
in the process. 

Sir. there were many discussions in this 
House and elsewhere on the question of 
mixing religion with politics. Very long 
speeches were made in this House and we all. 
in eluding the leaders of BJP, opposed mixing 
of religion will politics. We heard in this 
House Advaniji and Atalji speaking against 
mixing of religion with politics when the 
Akali issue came up. I will only quote two 
small references. On 12th May 1987 in the 
discussion on ' extension of President's rule in 
Punjab, Advaniji. said: 

'We did not support Mr. Barnala at any 
stage. Of course, we said 'to the extent Mr. 

Barnala had shown some little courage in 
standing against the High Priests of the 
Akal Takht. we appreciate his stand.' That 
is all. " 

My only regret is Lalit could not withstand 
the pressure of the high priests of the Vishwa 
Hindu Parishad. Then Atalji, while speaking 
on the same subject on my 5, 1988, said; 



475   The Places of Worship   [RAJYA SABHA]      Special Provisions,       476 

Bill, 1991 

 

This is what Atalji said and that is exactly 

what the BJP has done ultimately.  They have      
taken     refuge under the cover of religion and 
tried to get political advantage out of that. I 
know the story leading to this controversy and 
which also    lied to the fall of the National   
Front    Government. I also know even today 

Atalji was against this     agitation.      Even 
Advaniji was a reluctant participant, in that. I 
remember the day, the dark evening, last year on 
the Diwali day, when Advaniji was closeted 
with the leaders in a joint    meeting    of    the 
Bharatiya Janata Party, the    Vishwa Hindu     

Parishad     and the   RSS in Jhandewalla.        
Atalji,        Jaswantji, George Fernandes and I 
went there. And we know Advaniji was arguing 
till the end not to precipitate matters and he was 
reluctant to proceed with the Rath Yatra further 
and he tried to convince them. He said the    

four-point  formula  given by the Government at 
that time must be accepted. But one man, the 
high priest of the Vishwa  Hindu  Parishad,   
vetoed  the whole thing. I saw Advaniji leaving 
that place in a huff. Atalji argued till the end. 
But he too could not convince him. I give them 

that much benefit of doubt. Till the last minute 
they tried their best but ultimately they had to 
surrender to the  Hindu     communal forces In 
the form of Vishwa Hindu Parishad and Bajrang 
Dal. We know the attempts made to solve this 
problem. Several formulae    were    given. But I 

am surprised that    even    responsible;  leaders   
of  the     Bharatiya Janata  Party who were 
Ministers in the Government,  demanded that 
the law of the land should   be   violated, that 
construction should be    allowed on a disputed 
land when   there is a 

court injuction. And a very    strange argument 
is being put forward. It is not demolition of the 
mosque, but relocation.  Can this Parliament 
building be relocated elsewhere     without 
being    demolished?    What    is this? Whom 
are they kidding? Why cannot they straightway 
say that they want to demolish the mosque    
and    build the temple? They have\no courage 
to say that.  They are telling    us that they want  
to relocate  the     mosque. What is relocation? 
Let them explain. How will it be done? Will the 
mosque be  shifted by cranes?     This     is an 
absurd argument they    have    given. They are 
riding on a tiger. They know that. They cannot 
get down from the tiger. The tiger may    
devour    them completely. They are all my 
friends; I know.   But ultimately they   cannot 
get down from this tiger because    it will 
totally devour them. they might have gained a 
slight political advantage. True. Their strength 
has     gone up in the Lok Sabha,    and,    
maybe, they have  got     control in TIP  also. 
But let them remember, it is only a temporary  
gain.  They will rue    the day when they started 
this campaign. What happened even where 
Ramrajya Is already there? In Madhya Pradesh, 
in Rajasthan, in Himachal    Pradesh, why has 
their strength come    down? Why have they 
become    unpopular? Can they retain the lead 
in IIP. the next elections? I challenge. Let them 
accept the challenge.    Even    if    the whole  
Cabinet has  gone there     and prostrated before    
Ram in   Ayodhya, this Ram cannot save them 
from their defeat in  the next     election.     
They cannot win; on this slogan they cannot 
sustain for long. This is not correct. 

At what cost are they doing all this? They are 
do-5.00 P. M.ing it at the cost of social 
harmony in the country and at the tost of unity 
of 

this country. We have to learn from what is 
happening in other countries where ethnic 

clashes have fermented and led to break up of 
the Union. Those who are concerned about 
social harmony should try to put an 
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end to this strife. Lastly, I can only say that it 
is very difficult to rewrite history and those 
who try to do it will never succeed. India can 
only survive through religious tolerance and 
we shall stand united to maintain social 
harmony in this   country. 
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THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): No interruptions, please. Let him 

speak. 

†[]Transliteration in Arabic Script 
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the help of practical Islam, theories of 
Vedantism, however fine and wonderful 
they may be, are entirely valueless to the 
vast mass of mankind.. .For our own 
motherland a junction of the two great 
systems, Hinduism and Islam—Vedanta 
brain and Islam body—is the only hope. I 
see in my mind's eye the future perfect India 
rising out of this chaos and strife glorious 
and invincible, with Vedanta brain and Islam 
body." 

 
"...It is incumbent upon you wash off all 

the prejuduces. Rul over the people with 
justice. Mak it a point to give up beef-eatinj 
to win over the hearts of your sul jects, who 
will then remain grati ful to the Kingdom. 
The temple and places of worship of the 
peopl abiding by laws of the Kingdor should 
never be demolished. Me out justice in such a 
way as people may love their King ar the 
King his subjects.. .Islam sha prosper with 
kindness on your Pa: and not with tyranny. 
Overloc the differences between the Sum and 
the Shia... 

 

 

THE      VICE-CHAIRMAN (DR 
NAGEN SAIKIA): Time is not going from 
Babar to Humayun. 

"Practical Advaitism, which looks upon 
and behaves to all mankind as one's own 
soult was never developed among the 
Hindus.. .if ever any religion approached to 
this quality in an appreciable manner, it is 
Islam and Warn alone.. .1 am firmly 
persuaded that   without 
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*SHRI S. VIDUTHALAI VIRUMBI (Tamil 

Nadu); Mr. Vice-Chairman, Sir, we are discussing 
an important issue. The entire world is going 
through a period of crisis because of political 
problems. The international political scenario has 
changed. There are no two Super Powers; it is just 

one today. As regards economy, because of chronic 
poverty we    could 

*English translation of the original speech in 
Tamil. 
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not save hence, we could not invest. Non-
investment has led to reterda-tion of growth 
resulting in the fall of Gross National product 
because of which the country is facing a 
serious economic crisis. In a situation where 
we have both, political and economic 
problems, it should be our utmost concern to 
maintain social harmony. Then alone we will 
be able to find solution to our problems. 

 

Therefore, the matter we are discussing 
over a Bill before the House, is an issue that 
should be approached unitedly cutting across 
political affiliation. Whether it is centre or 
state, ruling party or opposition we all should 
transcend these barriers and speak in unison 
voice. The Bill we are discussing is a 
landmark in political history of India. 
Disputes of this kind concerning religion have 
been there since the beginning of the 20th 
Century. 

Sir, caste is a social evil and this has to be 
eradicated. Religion is the question of faith 
and choice of an individual. We condemn 
apartheid in South Africa. Here I would like to 
say one thing. Apartheid was practised in 
South Africa only for 400 years. But in India, 
untouchability was practised for over 2000 
years. We are duty bound to do something 
serious to get rid of this social evil. I am sure 
the hon'ble members would not have forgotten 
the incident involving a great leader of 
national stature, late Shri Jagjivan Ram. Once 
he unveiled the statue of Dr. Sampornanand by 
pressing a button without even touching the 
statue. Yet the casteists said that the statue had 
been desscrated and demanded that the statue 
be consecrated by pouring Ganga water over 
it. What I wish to point out is that casteism is 
so deep rooted that it can wreck havoc in the 
society. We still have this kind of superstition 
in our society. 

Sir, we are still witnessing child marriages. 
We live in a society where a woman becomes 
an anathema on loosing her husband, on 
becoming a widow. We have to remove these 
social evils at all costs. But instead it is a pity 
that we are quarrelling in the name of religion. 
I know for certain, that by doing so, we are 
doing injustice to the posterity. 

Sir, 60 years before, the Dravidian 
Movement to which I am wedded to, held a 
conference on social reforms at Chengalpattu 
in Tamilnadu . In that conference such 
progressive and revolutionary ideas were 
discussed. Today, I am witnessing a situation 
wherein, most of our ideologies put forth then 
have become the points of manifesto of most 
of the political parties of this country. It is with 
a sense of sorrow I refer, that at a time when 
our Movement was all out to unite the people 
against religious fundamentalism, the so-called 
national parties did not support us. It is 
because of their failure to support us at that 
time, that we are facing this unfortunate 
situation today. This Bill that provides to 
prohibit conversion of any place of worship 
and to provide for the maintenance of the 
religious character of any place of worship as 
it existed on the 15th August 1947 is a 
welcome Bill. Those who are indulging in 
activities like, dividing people, accepting 
bribe, raping, torture of woman by husband or 
in-laws making inflammatory statement near 
place of worship, practising untouchability, 
smuggling, being a member or a sympathiser 
of outlawed organisations, violating FERA, 
drug-trafficking and indulging in Violence are 
debarred from contesting elections for a period 
of 6 years. This Bill too comes close to that, 
for it provides punishment to those who try to 
convert any place of worship of any religion 
into a place of another religion. Such 
fundamentalists would not be able to contest 
elections. But I have a genuine fear. If this 
legislation is not implemented properly, even 
ignorant people could be punished. 
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Sir I wish to     quote   what     our leader Dr. 
Kalaingnar once said: 

"Proponents of Hinduism, Religi 
ous leaders and devotees—all hold 
that Ramavtar is one of the ten 
incarnations of Lord Vishnu.. .of 
these ten Avtars, a few were taken 
after Ramavtar. Paraswram with 
Ram and Balram and Krishna later, 
are these Avtars _____ " 

(Time Bell rings) 

Only two minutes Sir 

THE      VICE-CHAIRMAN (DR. 
NAGEN SAIKIA); No, I can't    give any 
more      time. Please      conclude. 

SHRI S. VIDUTHALAI VIRUMBI: "Since 
all the 10 avtars were taken by Vishnu, how 
do they point at a particular place and say that 
Ram was born there. Other Avtars were also 
taken by Vishnu. Babar lived a few centuries 
before. Pages of history confirm this. It is said 
there are four yugas. Kraetayug. Thraethe-
yug, Dhuvebarayug and Kaliyug. We are in 
Kaliyug now. One yug comprises of 8 lakhs 
64 thousand years. I don't say. Vedantists say 
so. Krishna was born in Dhuvabarayug. The 
yug preceded that was Thrae-thayug. It is said 
that Ram was born in this Thraethayug and 
Ramayan belongs to this yug. If Krishna was 
born in this Dhuvabarayug, Ram should have 
taken birth some 8 lakhs years before. They 
say that Kaliyug was also born later. So, 
according to epics Ram was born in Ayodya 
about 10 lakhs years before. Therefore, is 
there any justice in saying that Babri Masjid 
built same 400 years before, should be 
demolished or shifted for building a temple for 
Ram.who is believed to have taken birth lakhs 
of years before? If it is the design of certain 
religious funda-mantalists to humiliate the 
minorities in the name of religion, then there 
is a danger of this mindrity concept entering 
every field." 

This is   what   our DJr.   Kalingnar said.     

As I   conclude, J   appeal   to 

those who indulge in dividing people on 
communal lines to give up that path in the 
interest of the nation and work for communal 
harmony. I support this Bill. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Shri G. Swaminathan. You have 
very little time. Only three minutes. 

SHRI G. SWAMINATHAN (Tamil 
Nadu): Sir, what can I speak in three 
minutes? 

THE VICE-CHAIRMAN       (DR. 

NAGEN SAIKIA): You can just support the 

Bill and take your seat. 

SHRI PRAMOD MAHAJAN: He can only 
say Ram, Ram. 

SHRI G. SWAMINATHAN: Sir, the 
question of maintaining communal harmony 
and other related problems concerning Hindus 
and Muslims are there only in the North 
because of the invasion by Muslims and other 
things which happened here. It is not there in 
Tamil Nadu. We maintain communal 
harmony. In this connection, I would like to 
point out that there are places of worship like 
the Nagore Dargah and the Velankanni 
Temple, which is a Christian place of 
worship. Hindus visit these places of worship. 
When a child is born, it is taken to the Dargah 
for blessings. 

In regard to this problem, I would 
like to remind that all the Muslims in 
India have not come from abroad. 
They did not come along with Babar. 

The ancestors of these Muslims, who 
number about 12 crores now, were 
originally Hindus. I am not able to 
understand the argument of Hindu 
Muslims. Do you mean to say that 
the Muslims in India have come from 

other countries? When this is not 
correct, it will only mean we are 
against Hindus themselves because 
the   ancestors  of  today's Muslim 
were Hindus   and only by conversion they 
have become Muslims. 

The argument has been put forward from   

the   BJP side that   there are 

 



491   The Places of Worship                  [RAJYA SABHA] Special Provisions,       492 Bill, 1991 

  

[Shri G. Swaminathan] 

countries which are theocratic in nature. The 
argument is that these countries have declared 
Islam as their State religion and that, 
therefore, why should we not do the same 

thing? I am not able to understand this 
argument. I have read many of the speeches 
made in the Lok Sabha as well as here. They 
say that many countries, like Bangladesh, 
Pakistan, etc., are theocratic in nature and that 
they have made Islam their State religion. 

Therefore, they ask 'Why should India be so 
tolerant '. I would like to ask them whether 
they want India also to become a Hindu State? 
Of course, they deny it. They say that they are 
not for it. 

As has been pointed out by Mr. Upendra, 

we have several problems facing us. We have 
the economic problem. We have the Kashmir 
problem. We have the Punjab problem. We 
have the Assam problem. We have the 
naxalite problem. Even without communal 
disharmony, I think it will be very difficult to 

solve all these problems and keep the country 
together. We see what is happening in the 
U.S.S.R. Many of the States are breaking 
away. My fear is, if we go on in this way, we 
may face the same situation. I do not know 
whether we will remain united even after five 

years. This is what worries everybody who is 
interested in the unity and integrity of the 
country. 

At this present juncture, if you bring in 
issues of communal nature, it will only lead to 
a holocaust in the country which we may not 

be able to control. We have not been able to 
control a few naxalites. (Time-bell rings) I 
will take just two-three minutes more. Sir, we 
have not been able to control a few naxalites 
in Andhra Pradesh. We are not able to control 
a few Muslim in Jammu and Kashmir. We are 

not able to tackle the ULFA problem, with 
our military might.   This is mainly because 
we are 

 

not attuned to fight this kind of terrorist 
activities. Just imagine. Tomorrow, you 
demolish the Babri Masjid. The Muslims may 
feel humiliated. This humiliation may leod to 
frustration. When they get frustrated, they 
may take to terrorist acivities all over India. 

When such a situation arises, I do not know 
whether the Governments, at the Centre and at 
the State level, will be able to control it. I do 
not know whether our friends want such a 
situation. Not only a Muslim may create 
problems tomorrow even other terrorist may 

create problems. We are surrounded by 
Muslim countries. Even one country Pakistan 
supporting terrorists in Kashmir, we are not 
able to solve the problem. Yesterday it was 
said that ULFA movement is being supported 
by China and Pakistan. Tomorrow you may 

have Muslims in every State being supported 
by Gulf countries. They have money, they 
have the power. Many of the Muslim are 
earning quite a lot abroad. If these people are 
going to get money, power and arms, I do not 

know whether the BJP, even if it comes to the 
Government, will be able to solve this 
problem. 

Personally I welcome this Bill, but the point 
which I cannot understand is about the main 
problem, about the Ram Janambhoomi Babri 

Masjid. It is said that it is sub judice. The 
problems that have remained sub judice 
before or on 15th August, that shall abate by 
this Bill, but it has been clearly defined under 
clause 5 of the Bill that it will not apply to 
Ram Janambhoomi Babri Masjid dispute 

although the problem started with this issue 
only. I do not know why you have left that 
issue from its purview. Probably, the 
Government wants not to get into the matter 
which is already boiling and make it more 
complicated. That is what personally feel. I 

am one who hails from Tamil Nadu. Tamil 
Nadu is known for communal harmony, 
where we want continued communal 
harmony. (Time Bell rings). I whole-, 
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heartedly support the Places of Worship 
(Special Provisions) Bill, 1991 brought 
forward by the Government on behalf of my 
party. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Shri Subramanian Swamy. 

SHRI SUBRAMANIAN SWAMY: How 

much time is given? 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Only four minutes. 

SHRI SUBRAMANIAN SWAMY: I am 

sorry, it should be eight minutes. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Then the second speaker of your 
party will not get the time. Do you want to 
speak? (Interruptions). 

SHRI SUBRAMANIAN SWAMY; I am 
speaking to the Chair, not you. You must 
learn discipline. I thought you are a 
disciplined party member. (Interruptions). 

Sir, as my friend Shri Chaturanan Mishra 
said, this Bill has been essentially brought 
because of the BJP and for the BJP. Had it 
been known in 1947 that such a situation is 
going to arise after 44 years, I am sure, such 
an enactment would have been passed in 1947 
itself. It has come today because the issue has 
been raised now. In fact, the BJP often claims 
to be the reincarnation of he old Jan Sangh 
and the Jan Siangh was in power in U.P. in 
1967.: Their man was the Deputy Chief 
Minister and their partyman was also the 
Home Minister. They never raised even once 
the question of Ram Janam-bhoomi which 
they could have raised and perhaps even 
sought: a solution at that stage. In fact, at that 
time, they came to power on the anti-cow 
slaughter  agitation  and  they  very   soon 

lorgot cow. 1 am sure, after this election they 
will very soon forget Ram also and latch on to 
something else. So, it is not a question really 
of a religious commitment. 

SHRI CHATURANAN MISHRA: Cow 
and calf were taken by Congress. 

SHRI SUBRAMANIAN SWAMY: Yes, 
cow and calf were taken by the Congressmen, 
he says. 

In fact the original FIR was launched by 
none other than a constable by name Ram 
Singh and he describes vividly, in what a 
sneaky manner the idols and the pictures were 
brought into the Masjid and since then there 
has been a dispute. The Muslim community in 
a meeting which was held when Mr. Chandra 
Shekhar was the Prime Minister, made an 
offer and the offer was that if you can show 
that there was a temple which was demolished 
and on it a Masjid was built, then this is 
against Quran and, therefore. we would 
ourselves participate in the demolition of the 
Masjid. But you convince us by facts and 
figures or by some judicial process. We asked 
them, if we set up a Commission of Inquiry 
under a Supreme Court Judge, will the 
decision of that Commission be binding on' 
you? And all the Muslim organisations, "100 
per cent of them, supported that and said that 
they will abide by that. But the Vishwa Hindu 
Parishad rejected that proposal. I still believe 
that that is the- most just way of finding a 
solution to the Ram Janambhoomi issue, that 
is. to set up a commission of inquiry and to 
determine whether there was a temple there 
which was demolished. It can be done by 
archaeological methods. I have verified 
myself that it is possible. And if indeed there 
was a temple which was demolished, then, 
there is no objec tion from any section of the 
society to it.    (Time bell rings). 
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Sir, it is not four minutes yet, and I have 

got a surplus of four minutes more as my 
friend also co-operates. 

Therefore. I would say that this still is the 
best way of solving the problem. This, I think, 
in my mind should be enacted as a method. 
That is why I have brought in an amendment 
to this. 

I would like the Home Minister to say here 
today categorically that if the BJP Government 
in U.P. unilaterally tries to change the situation 
of the Ram Janambhoomi issue, then. they 
would take action, required action under the 
powers that are available to them under the 
Constitution to stop this unilateral action and 
that if necessary, they would be prepared to 
dismiss the Government of the BJP in U.P. 
This commitment, I think, the Home Minister 
should make on the floor of the House. That is 
the way. I think, we can assure the minorities 
that this country will go by the rule of law and 
the sense of fair play. 

Thank you, Sir. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA)- Shri Rafique Alam. You shall have 
to conclude in four minutes. 
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THE        VICE-CHAIRMAN        DR. 
NAGEN SAIKIA):        Conclude; 

I otherwise I will call the next speaker. 

 

THE VICE-CHAIRMAN       (DR. 
NAGEN SAIKIA): Mr. David Ledger. You 
have got only three minutes. 

SHRI DAVID LEDGER (Assam): Mr. 
Vice-Chairman, Sir, I rise to welcome the 
Places of Worship (special Provisions) Bill, 
1991. The purpose of this Bill is obviously 
to prevent mixing religion with politics. We 
have seen in the recent years an alarming 
rise in religious fundamentalism which has 
posed threat to the secular traditions of our 
country. The attitude of intolerance of 
certain political parties and the so-called 
non-political organisations towards the 
minorities and their religious shrines and 
places of worship is enough to to divide and 
destroy the Indian society with its 
composite culture. This attitude of 
intolerance has posed a serious threat to the 
unity and integrity of this country. Sir, I feel 
that this legislation will go a long way in 
preventing these communal and 
obscurantist forces from destroying the 
democratic and secular fabric of this 
country. Those who pretend to be very 
righteous and try to make much about 
positive secularism and worry themselves to 
death about the so-called pseudo-secularism 
would do well to remember that in this 
country every religious group has a right to 
profess, practise and propagate its own 
religious belief and faith. It is a sacred 
provision of our Constitution. Article 25 is 
absolutely clear and specific. They would 
also do well to realise that India is a land of 
many cultures, many religions, where 
people belonging to different faiths have co-
existed peacefully for hundreds of years and 
we are proud of our traditions. Sir, I would 
like to say with an amount of pride that our 
secular traditions run down to the roots of 
the history. Mr. Vice-Chairman, Sir, mixing 
religion with politics, making crude appeals 
to the religious sentiments of the people 
with a political axe to grind is fraught with 
dangerous consequences. We already hear 
the warning bell. We already hear the 
Vishwa Hindu Parishad warning the 
Government   with   dire   consequences 
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if it creates hurdles in the construction of the 
Ram Temple. We hear of training being given 
to the Bajrang Dal and Durga Vahini in the 
use of fire arms. These are ominous signs and 
the Government should take a serious note of 
them. The safety and the security of all 
sections of citizens must be ensured. Sir, as a 
matter of fact, we need a separate legislation, a 
stringent legislation, to ban political parties 
and organisations who are indulging in naked 
communalism, be these parties and 
organisations Hindus, Muslims, Christians or 
Sikhs. 

Sir, there is one omission which I find in 
this Bill. Some of the hon. Members have 
already mentioned it. The whole problem 
started over the dispute of Ram Janambhoomi 
and Babri Masjid. In fact, the necessity of 
bringing in this legislation also has its root in 
that dispute. Then, why was that Ram 
Janambhoomi-Babri Masjid excluded from 
the purview of this Bill? It may be 
misconstrued, it could be understood, that it is 
a vindication of the stand taken by the BJP 
and its allied parties like one of the Members 
rightly said. Why was it excluded? It should 
have been included and the matter should 
have been closed once and for all. 

Before I conclude, I would only like to say 
that this Bill, by itself, may not be able to 
solve the whole communal problem in the 
country. The virus has gone deep down in our 
society and it will take time and Herculean 
effort to get completely rid of it. But it will 
make a good beginning and I would like to 
congratulate the Government on that.    Thank 
you. 

THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): Shri Shabbir Ahmad Salaria. You 

will have three minutes only. 

SHRI SHABBIR AHMAD SALARIA 

(Jammu and Kashmir): For three minutes also, 

I am thankful to you. I did not hope that I 

would even get three minutes. 

Mr. Vice-Chairman, the values which 
informed the freedom struggle were socialism, 
secularism and amity among the various 
sections of the society in India. This Bill is 
purposed to uphold those values and to stop 
the onslaught of those forces which want to 
cause damage to that fabric of independent 
India. Therefore, I welcome this Bill. It is the 
need of the hour. I would congratulate the 
Government and the hon. Home Minister on 
having brought this laudable piece of 
legislation at the appropriate time in 
the'House. 

Presently, the unity and integrity of India 
have been endangered by the activities of 
some communal-based organisations and in 
order not to further strain the relationship 
among the various sections of the society in 
India, it is very necessary to pass such a piece 
of legislation. We know from our history why 
our country got divided. It got divided 
because communal forces on both sides raised 
their ugly heads and created a divide amon the 
various sections of our society on communal 
basis. Narrow-mindedness and bego-tism 
were the reasons which led to the division of 
the country. And the results of that, the evil 
effects of that, are being borne by our people, 
not only in that part which separated, but also 
in this part. 

Sir, when we have accepted secularism and 
socialism as our bases, we cannot do anything 
which will create a sense amongst the 
minorities and other sections of our society 
that they are in danger or their culture is in 
danger. In the name of renaissance of 
Hinduism—what Hinduism they are talking 
about, I do not know—they have started a 
campaign of demolishing the mosques in the 
country. And that is something which has not 
only created trouble within the country but 
tarnished our image; the world over. 6.00 P.M. 

I would submit that the Vishwa 
Hindu Parjshad has made it clear 
that it wants 3000 mosques to be 
converted into temples. The BJP, 
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while making speeches in Lok Sabha has 
minced no words that it agreed with that. 
Under these circumstances, what other 
alternative the Government had than to bring 
this piece of legislation to save the country 
from any further disaster? My submission 
before the House is that so far as the Bill, as 
passed by the Lok Sabha is concerned, it 
protects the places of worship as regards their 
status on 15th of August 1947 and I support it. 

So far as Babri Masjid is concerned, this Bill 
provides that the Babri Masjid dispute should 
be resolved either by agreement and failing 
such agreement, in accordance with law by the 
the judiciary of the country. This is the only 
way open. We cannot allow any political party 
to take the law in its own hands and then to say 
that it is a party living in accordance with law. 
It has been argued that the law does not apply 
to the State of Jammu and Kashmir. The 
Central Government would have applied it to 
the State of Jammu and Kashmir but it has a 
constitutional difficulty because this subject is 
neither in the Union List nor in the Concurrent 
List but belongs to the Residuary List and with 
regard to the State of Jammu and Kashmir, I 
may tell the Members of the BJP who have 
said this that it belongs to the State of Jammu 
and Kashmir. Therefore, as and when the 
Legislature in Jammu and Kashmir which was 
dissolved, thanks to Mr. V. P. Singh and Mr. 
Jagmohan who was sent, is restored after 
normalcy returns, then such a law will be 
passed in Jammu and Kashmir by the State of 
Jammu and Kashmir. 

THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): Please conclude. 

SHRI SHABBIR AHMAD SALARIA: It 
has been argued that by passing this Bill, such 
religious places which have been already 
altered, shah' have to be restored back to their 

conditions as they existed on 15th of 

August 1947. This is not corred because the 
law which has been pre posed in this 
Parliament takes care that. Sub-clause 3(d) 
of clause 4 say that such places of worship 
which have changed because of acquiescenc 
shall continue to be changed and th law will 
not apply to them. There fore, I will submit 
that all of us whatever religion we belong, 
upholi the unity and integrity of this cour try 
which is foremost in our mind and therefore, 
I conclude by sayin what Alama Iqbal said: 

 

THE        VICE-CHAIRMAN (DR 
NAGEN SAIKIA): Time is verj short You 
shall have to concludi within three minutes, 
Mr. Ambedkar 

SHRI PRAKASH YASHWAN 
AMBEDKAR (Nominated): Sir, think, we are 
fighting a political wa with the BJP. I am 
using the WOK "war" because what the BJP is 
tryinj to do is to bring pressure on this Gov-
ernment. What we have done through this 
Bill? I know some of my friends from the BJP 
are happy with the introduction of this Bill. 
They are happy because they have won the 
tirst stage of the political war. What I mean by 
the first stage of the political war is that now 
they can go round and say that as far as the 
Bill is concerned, the question of Babri Mas-
jid Ramjanambhoomi is out of      the 

† [ ] Transliteration     in      Arabic 

script.  



 

purview of this Bill. We have taken shelter 
under the court proceedings that are going on. 
We have said that the matter is sub-judice. But 
even if the matter is lying before the court, it 
does not bar this House from making an 
enactment stating that whatever situation 

remains after 15th of August 1947, that is 
going to continue hence-forth. This was a war 
of nerves and in the first round of the war of 
nerves, I can definitely say that the BJP has 
won. I know the friends from the other side 
will not agree with me I know Promodji very 

well because he was appreciating this Bill. 
SHRI SHABBIR AHMAD SALARIA: 

They have won a battle, but they are going to 
lose the war. 

SHRI PRAKASH YASHWANT 
AMBEDKAR: Mr. Salaria, I don't agree with 

you that they are going to lose the war. We 
are in a stage in which we are having a second 
generation, the generation which had fought 
for independence was bound by one aim, that 
they had to fight against the British and 
whatever differences they had, they had to 

live together and they lived together. When 
the Congress Party elected Rajiv Gandhi as 
Prime Minister, they said, "A new generation 
is coming in and a new generation is taking 
over." What is this new generation I believe, a 
new generation as a new nation. A new 

generation which has its own culture, which 
has its own way of life and a new generation 
which was born after 1947 has .grown up 
today. A new generation has grown up today. 
What is it that it is facing? It is facing the 
realities of life and the realities of life are 

caste and religion in this country. Mr. Salve 
mentioned that after 1985 or in 1930 elections 
the BJP didn't win, but that was a 
transformation stage in which we were there. 
Today I think that transformation is complete. 
It is the younger generation that has come into 

power. This younger generation is facing, as I 
have said, caste and religion. It is on aspect 
which the BJP has exploited and that is the 
aspect of reli- 

gion. Are we going to change this 
thing? Are we going to look into the 
aspect which lies behind this Act 
As some lady Member of the other 
side put it, the RSS has a tendency 
to follow Hitler, but let me inform 
you that Hitler had the tendency of 

following the Vedanta and the law of 
Manu. It is the tendency of fascism 
that exists now, it is the tendency of 
fascism which is now taking over 
this country and it has to be decided 
whether it should be allowed to take 

over. If you don't—I think so—you 
have      to defeat the      BJP 
on a    political        front.      What 
is necessary is a structural change in this 
country's thinking as well as in the political 
system. It is to be seen whether the hon. 

Minister brings a discussion into this House to 
defeat BJP. This kind of a Bill will not defeat 
it; only they have played upon the psychology 
of a man that they are going to destroy three 
thousand temples and the Government in 
panic has brought this Bill. We have no 

option but to support this Bill... 
(Interruptions) ... We have no option but to 
support this Bill for the rest of the masses 
have to be assured, the BJP cannot be allowed 
to take its own way, but we will have to se 
whether we will be able to stop the BJP from 

coming into power. 
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SHRI SHIV PRATAP MISHRA (Uttar 
Pradesh): Mr. Vice-Chairman, I rise to 
support this Bill, The Places of Worship 
(Special Provisions) Bill, 1991. It is a Bill 
to prohibit conversion of any place of 

worship and to provide for the 
maintenance of the religious character of 
any place of worship as it existed on the 
15th day of August 1947. This Bill came 
after the President's Address on July 11, 
1991. But I can say that it was by the 

efforts of our beloved departed leader, 
Rajivji, who always thought of and 
worked for keeping the country united. 
He also expressed , it in the election 
manifesto to bring a proper solution to the 
Ram Janambhoomi-Babri Masjid dispute. 

In the Bill there is a provision that if 
anyone contravenes the provisions of this 
Bill, he will be imprisioned-for three 
years. I remember the old policy during 
the Mauryan time when Chanakya said, if 
any sort of disturbance is caused, whether 

communal disturbance or religious firmly 
by a deterrent punishment. 

 

So this provision is in accordance with 
that theory. In the world today we find no 
religion is against brotherhood and 
humanity, whether it is Hebrew, Persian, 
Christian, Islam. ~ And their prophets, just 

like the messages of Christ and Prophet, 
all of them led the world from darkness to 
light.. This Bill also protects gurd-waras, 
mosques, churches and temples. As I 
listened to my colleagues, I heard them 
saying that politics and religion should be 

embedded together. But since times 
immemorial politics and religion were 
together. But religion means not this that 
one should go from light to darkness. It 
was from darkness to light. "Tamasome 
Jyotirgamaya." 
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We can find out from all the religious 
preachings that the real meaning of religion is 
only one: That all religions lead to the same 
God. In Islam also—I was talking to my fri-
end, Bekal Utsahi, who was teaching me 
Quran. There it is writen:   "— 

"I am the creator as well as the 
destroyer. Because of me there is this 

universe; I destroy and in the end only I 
remain." So, I feel that the crux of all 
religions is that there is only one God. 
Before anything came into existence there 
was only one Absolute as described in the 
Vedas." 

 

 

use the path of realisation and by doing this 
nobody can reach God. That is why Ashoka 
and Harsha and Akbar honoured and respected 
all religions. Our Constitution also provides 
for a secular India. Secularism does not mean 
atheism or nihilism; it means respect to all 
religions. In the Ramayana, it is said that to 
respect Rama means to respect the ideals of 
Rama.   Rama himself has said: 

So, this Rath Yatra from Somnath to 
Ayodhya only led to the torture of people. 

SHRI SATYA PRAKASH MALAVIYA:   
And to the Lok Sabha! 

SHRI SHIV PRATAP MISHRA: People 
were slaughtered and killed. The only aim of 
the Yatra was to construct the temple and not 
to remember Rama and not to honour Him, 

because Rama is not in temple only but in 
every heart: — 

 

He is dwelling in the hearts of each and 
everyone. Krishna has said that he is the 
champion of Hinduism 

 

 

 

Before this creation there was only one 
substance and that was God and that God is 
now and that God will be later. If- knowing 
this, anybody who reaches * God, who 

realises God, cannot torture others; he cannot 
mis- 

Rama is in the heart of everybody. He is 
like the charioteer. God does not live in the 

temples alone. I have been told tha Prophet 
Mohammed got enlightment in the cave of 
Ghare-e-Hira. Vyasa got enlightment in the 
Himalayas, in Badrikashram. Shanka-
racharya got enlightment in he caves of 
Jabalpur on the banks of the Narmada.     

There   was no    questibn of 

 

—'God is one'. Again it is said: 

He is not bom' 

'He is the creator of all'. 

'He is merciful to all." 

God was earlier than the earliest; He is at 
present and He will be later than the latest; 
He is smaller than the smallest and He is 
greater than the greatest. 

In the Bhagvad Gita, Lord Krishna said: 

 
Vyasa, the   writer of the 18 Pu-ranas 

has said: 
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and there was no question of mosque. These 

were created to remember God and to do 

good to others. I remember what Aurobindo 

said about nationalism. He said that, 

"Nationalism is the greatest religion and India 

is the temple of that nationalism in which all 

religions can thrive    and   respect   to all 

religions 

amounts to secularism". Therefore I support 

this Bill. 

SHRI S. B. CHAVAN: Sir, I must 
express my gratitude to him because 
we wanted to have the candid views 
of the BJP. I am sorry to say this that 
there are politicians who, in fact, say 
something and do something else. I 
wanted to understand their point of 
view. Even though the honourable 
Member, Chaturananji, advised me 
saying, "Don't waste your time in 
trying to convert them.", I have still 
not lost hope and I still feel that 
there is still time for the Members who 
belong to the BJP to understand the ethos as 
the honuroable leader of the BJP has said that 
his party       is 

not with the ethos of the country. I would 
appeal to him to reconsider the whole thing 
and understand what exactly the ethos of the 
country is. 

I believe that India is known for its 
civilization and the greatest contribution of 
India to the world civilization is the kind of 
tolerance, understanding, the kind of 
assimilative spirit and the cosmopolitan 
outlook that it shows. There have been no 
wars in this country for destroying any reli-

gion. All the invaders came to India and we 
accepted all the good things and left out what 
was not acceptable to us, what was not good, 
and that exactly is the ethos of our civilization. 
which, unfortunately, though you speak in the 
name of civilization, you have not understood. 

I am sorry to say that you have not understood 
the, ethos of this country. This is the real ethos 
which Adi Sankaracharya has left for us. The 
Advaita philosophy which he has taught us 
clearly says that there is no difference    
between 

God and ourselves. We have to realise 

that God is not in the mosque or in 
the temple only, but God is in the 
heart of a person. If this philosophy is 
understood, I am sure, all the con 
frontation that we see in India today, 
would not be there. If we had under 

stood this philosophy, we would have 
been able to forget all there things, 
and treat all as equals. My friend,. 
Shri Prakash Ambedkar—he has left, 
I believe—said that this is the time 
when some kind of struc 

tural changes in the politi 
cal system have to be brought 
about. I am glad that he has said so* 
We should understand that We have 
a number of problems to solve in 
this country and, in the context of the 

problems that we are facing today, I 
think that the construction of a 
mandir or masjid does not get that 
priority compared to the greater pro 
blems that we have. Does it really get 
that priority? We have abject poverty 

in our country: we have tremendous 
unemployment: and we have the pro 
blems of Punjab, Jammu and Kash 
mir and Assam, and the LTTE in the 
South, and all these issues have to ba. 
solved. I am sorry to say again that 

the entire thing is to exploit the 
society and there is a section which 
has a vested interest in continuing 
the system which is prevailing and 
that section does not want that there 
should be social transformation by 

which this exploitation can be put an 
end to and every man living in this 
country is given a proper opportunity 
to develop himself. So, different meth 
ods are being adopted in order to di 
vert the attention, the concentration 

of the Government and the people 
from the main task towards the side 
ways. If I were to level this charge 
against some of our honourable friends 
here that this is just another method 
of diverting the attention of the peo 

ple from the main issues to the side 
issues I hope you will forgive me. 
I hope you will forgive me. This is 
my analysis of your entire movement 
that you propose to have in this coun 
try. I will beg of you kindly do not 

again try to divide this country and 
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give a totally wrong kind of message to the 

entire international community. India has been 
enjoying a particular prestige  in the 
international    world. But now those very 
people are getting, an opportunity of maligning 
us      by saying that "these are very small peo-
ple:  they cannot forget their    caste, their 

religion and their local feuds." This is how now 
we have been described by those people who 
are interested in creating dissensions amongst 
ourselves. So, in the name of humanity, in the 
name of unity of this country, I will appeal to 
you kindly  do not create situations in which 

provisions of this Bill, need to be invoked. 
Certainly, the Government would not like to 
use any of the provisions  of this Bill.      And      
I    will   seek    the co-operation of al the hon.   
Members to create conditions by which not 
only all other issues which you may raise later 

on but even this Babri Masjid-Ram 
Janmabhumi issue are    solved. We believe 
that this Babri     Masjid-Ram        Janmabhumi        
issue        is an   issue which can    be   solved   
by negotiations. And by any chance,    if we 
have to fail, then we have     the Supreme Court 

where we can go   in appeal  and  request  them  
to   kindly go into the  evidence  and give their 
verdict, provided both    the     parties were to 
agree that whatever be the verdict, that verdict 
they are prepared to accept. I was pained to see 
one of the leading members of the BJP saying 

that ' these are the issues which. cannot he 
decided by the court.' Have we come to this 
conclusion? Are you going to challenge   the   
verdict of   the Court? 1 am sure, you do not 
mean what you said: at least, I take it that way. 
You do believe  in  the judicial system that we 

have and the kind of. justice they will give to 
all of us. I will appeal to you to kindly take this 
entire situation into account and try to solve the 
issue in an amicable man. her. There is no point 
in creating dissensions amongst ourselves and 
give an opportunity to the rest of the people to 

criticise us by saying that though India had the 
tremendous potential, they did not have the 
political will to solve the issue. That kind of a 

harge should not be levelled against as. And 
that is why it becomes      all ;he   more 

necessary that this problem has to be 
approached in a proper atmosphere. Let  
everybody understand that he owes his 
allegiance to      the Constitution,  allegiance  
to   the  unity of the country: the rest of the 
things are immaterial.     Whatever    political 

party you may belong to, ultimately if India is 
there, all the political parties are going to 
survive. Otherwise, there is hardly any 
justification        to give priority to the party 
issues over the country's issues. And that is 
why in that spirit, if this BUI is     looked into, 

I am sure, everybody would understand that 
the purpose of this Bill is not to  create      
dissensions among different sections of the 
society. The purpose of the BUI, the objective 
of the Bill is to create  harmonious atmosphere 

in which every section  of the section will 
definitely get proper opportunity for 
developing themselves. Dr. Subramanian 
Swamy is not here. He said, if this were to 
happen, would the Home Minister be prepared 
to give a promise to us?  I  can  merely say that 

the  kind  of situation in which those orders 
have to be issued by the Central Government, 
whether such a situation is going to arise   or 
not,     I am sure, that the BJP which is in Go-
vernment  in Uttar    Pradesh—before coming 
to Government they can say anything but now 

they have come to power-after coming to 
power, I    am sure will realise their own 
responsibility,   that   their   Government   
does! not belong to any political party, that 
they have to take into account      the welfare 
of all the sections      of    the society, and they 

will not create any kind  of  situation  which  
will   create dissessions among different    
sections. That  is the  only thing which I  can 
possibly  say  about what Dr.  Subramanian 
Swamy has stated here. 

With this appeal, Sir, I request all the hon. 

Members to kindly accept the Bill. 

THE VICE-CHAIRMAN (DR. NA-GEN 

SAIKIA): The question is: 

"That the Bill to prohibit conversion   of 

any place  of worship and 
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to provide for the maintenance of the 
religious character of any place of worship 
as it existed on the 15th day of August, 
1947, and for matters connected therewith 
or incidental thereto, as passed by the Lok 
Sabha, be taken into consideration."" 

The motion was adopted 

SHRI SIKANDER BAKHT: We are 
opposed to this Bill. We think this Bill is 
meaningless and in protest we walk out. 

(At this stage* some hon. Members left the 
Chamber) 

THE VICE-CHAIRMAN (DR. NA-. GEN 
SAIKIA): We shall now take up clause-by-
clause consideration of the Bill. 

Clause B was added to the Bill. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Clause 3. There is one amendment 
by Shri S. Madhavan. Are you moving? 

SHRI S. MADHAVAN (Tamil, Nadu): I 
am not moving. Though we, support the Bill, 
we feel that the word conversion' only has 
been brought in. But what happens to the pro-
paganda that they do? Will the Government   
take   action? 

SHRI S. B. CHAVAN: All these aspects 
are covered in the Bill and anyone abetting, 
assisting or conspiring is covered. I don't 
think there is any point in having this 

amendment. 

SHRI S. MADHAVAN: I am not moving. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): The question is: 

"That clause 3 stand part of the Bill." 

The motion was adopted. 
Clause 3 was added to  the Bill. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Clause 4. There are four 
amendments. Amendments No. 3 and 4 by 
Shri S. Madhavan and No. 8 and 9 by Shri 
Salaria. 

SHRI S. MADHAVAN: I am       not 

moving. 

SHRI SHABBIR AHMAD SALARIA: I 
am also not moving. In only submitted these 
amendments with a view to inviting the 
attention of the hon. Miinster to the fact that 
all those monuments where worship is taking 
place should be protected. But I am not 
moving. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): The question is: 

"That clause 4 stand part of the Bill." 

The   motion was adopted. 

Clause 4 was added to the Bill. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Clause 5. There are three 
amendments. Amendment No, 5 by Shri 
Krishan Lal Sharma. He 5s not here. 
Amendment No. 6 by Shri Subramanian 
Swamy. He is not here. Amendment No. 10 

by Shri Salaria. Are you moving? 

SHRI SHABBIR AHMAD SALARIA: I 
am not moving. I had requested that after the 
word 'acquiescence' the words 'or user' be 
inserted. This is for Minister's consideration. I 
am not moving it. 

THE VICE-CHAIRMAN (DR. NAGEN 

SAIKIA): The question is: 

"That clause 5 stand part of the Bill." 

The motion was adopted. Clause 5 

was added to the Bill. 

THE     VICE-CHAIRMAN (DR. 

NAGEN SAIKIA): Clause 6. There is an 

amendment by Shri Salaria. Are you 

moving? 

SHRI SHABBIR AHMAD SALARIA:   I 

am not moving.    But I only 
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wanted it to be clarified what type of 
imprisonment is contemplated 
whether   rigorous or   simple.    But I am not 
moving my amendment. 

THE      VICE-CHAIRMAN        (DR. 
NAGEN SAIKIA):  The questions is: 

"That clause 6' stand part of the Bill." 

The motion was adopted. Clause 6 

was added to the Bill. 

Clause 7 was added to the Bill. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): Clause 8. There is one amendment 
by Shri Satya Prakash Malaviya. 

SHRI SATYA PRAKASH MALA-VIYA;  
I am not moving. 

THE VICE-CHAIRMAN (DR. NAGEN 

SAKIA):  The question is: 

"That clause 8 stand part of the Bill 

The motion was adopted. 

Clause 8 was added to the Bill. 

Clause 1 was added to the Bill. 

The Enacting Formula and the    Title 

were added to the Bill. 

SHRI SHANKAR DAYAL SINGH: 
Perhaps, you have not seen my amendment to 

clause 2. It is missing. 

THE      VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): If you want to speak, you 
can do so on the third reading. 

 

 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): You have been beard.    But it is 
too late. 
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. Sir, I move: 

"That the Bill be passed. 

the question was put and the motion '-        was 
adopted. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA): We shall take, up the Central 
Excise and Customs Laws (Amendment)  
Bill, 1991. 

THE CENTRAL EXCISE AND CUSTOMS 
LAWS (AMENDMENT) BILL, 1991 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI. 
RAMESHWAR . THAKUR): Sir, I move-. 

'That the Bill further to amend 
the'Central Excises and Salt Act, 1944 and,   
Customs   Act,    1962,   as 

*  passed by the Lok Sabha be taken 

.   into consideration." 

The Bill contains proposals to amend the 
Customs Act, 1962 and the Central Excises' 
and Salt Act, 1944 with a view to stopping 
refund of Customs and Central Excise duties 

which results in 'unjust enrichment' to an 
assessee. 

I would also like to mention that 'the Public 
Accounts Committee, from 'time to time, has 

recommended    for suitable legislation to stop 

refund involving 'unjust enrichment'. 

The Bill seeks to achieve the aforesaid 
objectives. 

The question was proposed. 

THE     VICE-CHAIRMAN        (DR. 

NAGEN   SAIKIA): This   Bill. - is a 

non-controversial one. Still, there are names 
of some speakers. I hope the Members will 
be very brief in their speeches. 

 

SHRI SHANKAR DAYAL SINGH: We 
shall take up the discussion tomorrow. 

THE VICE-CHAIRMAN (DR NAGEN 
SAIKIA): There is anothe important Bill to 
be taken up to morrow. This is a non-

controversis Bill. I think, without discussion, 
you can pass it. 

SHRI SHANKAR DAYAL SINGE It is 
a very important Bill. Then fore, 1 request 
that this be taken to morrow. 

SHRI VISHVJIT P.   SINGH   (Mi 

harashtra): May I have your permi sion.    
This Bill is something   abo which I am 
deeply concerned, as  hon.   Minister 
knows.  I really wa to speak on this Bill.   
But I feel tt this Bill is something   which 
shov be brought immediately.    Thereto! 

as far as I am concerned, though am so 
deeply concerned in this   su ject, I am   
withdrawing   my   nai even   though   I   
have   not;   spoj throughout this session.   
I want Bill to passed immediately. - 


